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F. No. J-1/7/2021-CPU

Government of India

Ministry of Consumer Affairs, Food and Public Distribution
Department of Consumer Affairs

Krishi Bhavan, New Delhi
Dated the 28" October, 2021

Vacancy Circular -

Subject: Selection for the posts of Member in the National Consumer Disputes Redressal

1.

2.

(OS]

Commission, New Delhi.
The National Consumer Disputes Redressal Commission is an Appellate Authority established
under the Consumer Protection Act, 2019 to hear various appeals under the Consumer

Protection Act. It’s headquarter is situated at New Delhi.

Applications are being invited for the following existing 3 vacancies:

Post Date of Vacancy
Member 17.06.2018
Member 27.11.2020
Member 10.05.2021

The qualifications, eligibility, salary and other terms and conditions of the appointment of a
candidate will be governed by the provisions of the Tribunal Reforms Act and the Tribunal
(Conditions of Service) Rules, 2021.

The Search-Cum-Selection Committee constituted under the Tribunal Reforms Act 2021 for
recommending names for appointment to the said post shall scrutinise the applications with
respect to suitability of application for the posts by giving due weightage to qualification and
experience of candidates and shortlist candidates for conducting personal interaction. The
final selection will be done on the basis of overall evaluation of candidates done by the
Committee based on the qualification, experience and personal interaction.

Prescribed application form, the Tribunals Reforms Act, 2021 and the Tribunals (Conditions
of Service) Rules, 2021 are also placed in the Department’s
website “www.consumeraffairs.nic.in” for easy reference.

Applications of eligible and willing individuals are requested through online mode only on
URL: jagograhakjago.gov.in/ncdre by 30 November 2021.

(a) In case of serving Government officers and persons working in Central/State
government undertakings/ Autonomous bodies, following documents may also be
attached '

(i)  Copy of the online application form duly signed.

(i)  Certificate to be furnished by the employer/ head of office/ forwarding authority as
in Annexure-II.

(iii) Clear photocopies of the up-to-date CR/APAR dossier of the officer containing
CR/APAR:s of at least last five years duly attested by a Group A officer.

(iv) Cadre clearance.



To

10.

(v) Integrity certificate/clearance from vigilance and disciplinary angle as in
Annexure-III.

(vi) Statement giving details of major or minor penalties, if any, imposed on the officer
during the last ten years.

(b) In case of retired officers, ''No Inquiry Certificate' from the last employer.

A copy of the application submitted online, may be submitted through proper channel
(wherever applicable) along with the documents indicated below at 6(a) and (b) to Shri Sita
Ram Meena, Director (CPU), Department of Consumer Affairs, Room No. 456-A, Krishi
Bhavan, New Delhi.

No TA/DA will be admissible to the candidates to be called for interview/interaction. The
candidates are required to make own arrangements.

Any application received after due date without necessary Annexure as mentioned above will
not be entertained. Applications which are incomplete or lacking in any details/documents as
asked for and those received after the due date will be rejected summarily.

The Department of Consumer Affairs reserves the right to cancel the advertisement at any
time without assigning any reasons.

In the event of selection of serving ofticials, they would have to resign/take voluntary
retirement from the post being held at that time, before taking up an appointment as Member,

NCDRC.
,/
S 5\

(Sita/]F(ﬁl\a’I/eena)

Director

Telefax: 011-23387737

Email: sitaram.meena@gov.in

The Registrar General, Supreme Court of India with a request to kindly upload it on its
website and give it wide publicity

The Registrar General of the High Courts with a request to kindly upload it on their
websites and give it wide publicity

The Registrar, National Consumer Disputes Redressal Commission, New Delhi with a
request to kindly upload it on its website and give it wide publicity

The Registrars, State Consumer Dispute Redressal Commissions of all the States/ UTs
with a request to kindly upload it on their websites and give it wide publicity

The Secretaries in the Central Ministries/ Departments with a request to kindly upload
it on their websites and give it wide publicity

The Chief Secretaries in all the States/ UTs with a request to kindly upload it on their
websites and give it wide publicity

The Principal Secretaries dealing with Department of Consumer Affairs in all the States/
UTs with a request to kindly upload it on their websites and give it wide publicity
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Annexure-II

CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF
OFFICE/FORWARDEING AUTHOTITY

Certified that the particular furnished by Shri/Smt/Kum --- - are
correct and he/she possesses educational qualifications and experience mentioned in
Annexure-I.

It is also certified that there is no vigilance/ disciplinary case either pending or being
contemplated against him/her and vigilance clearance issued by CVO in the enclosed
Annexure (II).

His/her integrity is certified.

No major or minor penalty was imposed on Shri/Smt/Kum
---------- during the last 10 years period.

The up-to-date attested Photostat copies of ACR/APAR of last years (each Photostat copy
of ACR/APAR should be attested) in respect of Shri/Smt/Kum ---- ---
................... ‘in enclosed herewith.

Seal & Signature of the cadre controlling Authority



Annexurg—[l[

PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARANCE IS BEING
SOUGHT

(To be furnished and signed by the CVO or HOD)

fa—

. Name of the Officer (in full)

o

. Fathers name
. Date of Birth

. Date of Retirement

. Service to which the officer belongs including

3

4

5. Date of entry into service,

6

batch /year/ cadre etc., wherever applicable

7. Positions held (During ten preceding years):

S. No Organisation | Designation Administrative/ From To
(name in full) & Nodal Ministry/
Place of Department concerned |
Posting (in case of officers of
PSUs etc.)

8. Whether the officer has been placed on
the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegation of misconduct
Involving vigilance angle was examined
against the officer during the last 10
Years and if so with what result (¥)

10. Whether any punishment was awarded to
the officer during the last 10 years and if
so, the date of imposition and details of penalty (*)

11. Is any disciplinary/ criminal proceedings
or charge sheet pending against the officer as
on date (if so, details to be furnished, including
reference number, if any of the Commission)

12. Is any action contemplated against the
Officer as on date (if so, details to be furnished (¥)

(*) If vigilance clearance had been obtained from the Commission in the past, the information may
be provided for the period thereafter,

Date:
(NAME AND SIGNATURE)
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Separate paging is given to this Part in order that it may be filed as a separéte compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 13th August, 2021/ Sravana 22, 1943 (Saka)

The following Act of Parliament received the assent of the President on the
13th August, 2021, and is hereby published for general information:—

THE TRIBUNALS REFORMS ACT, 2021

No. 33 or 2021
[13th August,2021.]

AnAct further to amend the Cinematograph Act, 1952, the CustomsAct, 1962,
the Airports Authority of India Act, 1994, the Trade Marks Act, 1999 and
the Protection of Plant Varieties and Farmers' nghts Act, 2001 and certain
other Acts.

Bk it enacted by Parliament in the Seventy-second Year of the Republic of India as
follows: —

CHAPTER
PRELIMINARY
1. (7) This Act may be called the Tribunals ReformsAct, 2021.

(2) It shall be deemed to have come into force on the 4th April, 2021.

Short title and
commencement.
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2. In this Act, unless the context otherwise requires,—

(a) "Chairperson” includes Chairperson, Chairman, Prcsident and Presiding Officer
of a Tribunal;

(b) "Member" includes Vice-Chairman, Vice-Chairperson, Vice-President, Account
Mcmber, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member and Technical Member of a Tribunal;

(c) "notified date" means the 4th April, 2021;
(d) "Schedule" means the Schedule appended to this Act;

(e) "Tribunal" means a Tribunal, Appellate Tribunal or Authority as specified in
column (2) of the First Schedule.

CHAPTER I
CONDITIONS OF SERVICE OF CHAIRPERSON AND MEMBERS OF TRIBUNAL

3. (/) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, the Central Government may, by notification
in the Official Gazette, make rules to provide forthe qualifications, appointment, salaries and
allowances, resignation, removal and other conditions of service of the Chairperson and
Member of a Tribunal after taking into consideration the experience, specialisation in the
relevant field and the provisions of this Act:

Provided that a person who has not completed the age of fifty years shall not be
eligible for appointment as a Chairperson or Member.

(2) The Chairperson and the Member of a Tribunal shall be appointed by the Central
Govemnment on the recommendation of a Search-cum-Selection Committeeconstituted under
sub-section (3), in such manner as the Central Government may, by rules, provide.

(3) The Search-cum-Selection Committee, except for the State Administrative Tribunal,
shall consist of—

(a) a Chairperson, who shall be the Chief Justice of India or a Judge of Supreme
Court nominated by him;

(&) two Members, who are Secretaries to the Government of India to be nominated
by that Government;

(c) one Member, who —

(f) in case of appointment of a Chairperson of a Tribunal, shall be the
outgoing Chairperson of that Tribunal; or

(i) in case of appointment of a Member of a Tribunal, shall be the sitting
Chairperson of that Tribunal; or

(#ii) in case of the Chairperson of the Tribunal seeking re-appointment,
shall be aretired Judge of the Supreme Court or a retired Chief Justice of a High
Court, to be nominated by the Chief Justice of India:

Provided that in the following cases, such Member shall always be a
retired Judge of the Supreme Court or a retired Chief Justice of a High Court, to
be nominated by the Chief Justice of India, namely:—

(/) Industrial Tribunal constituted by the Central Government under
the Industrial Disputes Act, 1947;

(ii) Debt Recovery Tribunal and Debt Recovery Appellate Tribunal
established under the Recovery of Debts and Bankruptcy Act, 1993;

(iii) where the Chairperson or the outgoing Chairperson, as the case
may be, of a Tribunal is not a retired Judge of the Supreme Court or a
retired Chief Jusfice or Judge of a High Court; and

14 of 1947.

51 of 1993.
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(iv) such other Tribunals as may be notified by the Central
Government, in consultation with the Chairperson of the Search-cum-
Selection Committee of that Tribunal; and

(d) the Secretary to the Government of India in the Ministry or Department under
which the Tribunal is constituted or established—Member-Secretary:

Provided that the Search-cum-Selection Committee for a State Administrative
Tribunal shall consist of—

(a) the Chief Justice of the High Court of the concerned State—Chairman;
(b) the Chief Secretary of the concerned State Government—Member;

(c¢) the Chairman of the Public Service Commission of the concerned
State—Member;

(d) one Member, who—

(1) in case of appointment of a Chairman of the Tribunal, shall be the
outgoing Chairman of the Tribunal; or

(#i) in case of appointment of aMember of the Tribunal, shall be the
sitting Chairman of'the Tribunal; or

(#ii) in case of the Chairman of the Tribunal seeking re-appointment,
shall be a retired Judge of a High Court nominated by the Chief Justice of
the High Court of the concerned State:

Provided that such Member shall always be a retired Judge of a
High Court nominated by the Chief Justice of the High Court of the concerned
State, if the Chairperson or the outgoing Chairperson of the State Administrative
Tribunal, as the case may be, is not a retired Chief Justice or Judge of a
High Court;

(e) the Secretary or the Principal Secretary of the General Administrative
Department of the concerned State—Member-Secretary.

(4) The Chairperson of the Search-cum-Selection Committee shall have the casting
vote.

(5) The Member-Secretary ofthe Search-cum-Selection Committee shall not have any
vote.

(6) The Search-cum-Selection Committee shall determine the procedure for making its
recommendations.

(7) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, the Search-cum-Selection Committee shall
recommend a panel of two names for appointment to the post of Chairperson or Member, as
thecase may be, and the Central Government shall take a decision on the recommendations
made by that Committee, preferably within three months from the date of such
recommendation.

(8) No appointment shall be invalid merely by reason of any vacancy or absence of a
Member in the Search-cum-Selection Committee.

4. The Central Governmentshall, on the recommendation of the Committee, remove from
office, in such manner as may be provided by rules, any Chairperson or a Member, who—

(a) has been adjudged as an insolvent; or
(b) has been convicted of an offence which involves moral turpitude; or

(c) has become physically or mentally incapable of acting as such Chairperson
or Member; or

Removal of
Chairperson or
Member of
Tribunal.
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(d) has acquired such financial or other interest as is likely to affect prejudicially
his functions as such Chairperson or Member; or

(e) has so abused his position as to render his continuance in office prejudicial
to the public interest:

Provided that where the Chairperson or Member is proposed to be removed on any
ground specified in clauses (c) to (e), he shall be informed of the charges against him and
given an opportunity of being heard in respect of those charges.

5. Notwithstanding anything contained in any judgment, order or decree of any court,
orin any law for the time being in force,—

(4) the Chairperson of a Tribunal shall hold office for a term of four years or till he
attains the age of seventy years, whichever is earlier;

(ii) the Member of a Tribunal shall hold office for a term of four years or till he
attains the age of sixty-seven years, whichever is earlier:

Provided that where a Chairperson or Member is appointed between the 26th day of
May, 2017 and the notified date, and the term of his office or the age of retirement specified
in the order of appointment issued by the Central Government is greater than that which is
specified in this section, then, notwithstanding anything contained in this section, the term
of office or age of retirement or both, as the case may be, of the Chairperson or Member shall
be as specified in his order of appointment, subject to amaximum term of office of five years.

6. (/) The Chairperson and Member of a Tribunalshall be eligible for re-appointment in
accordance with the provisions of this Act:

Provided that, in making such re-appointment, preference shall be given to the service
rendered by such person.

(2) All re-appointments shall be made in the same manner as provided in sub-section
(2) of section 3.

7. (1) Notwithstanding anything contained in any judgment, order or decrcc of any
court, or in any law for the time being in torce, and without prejudice to the generality of the
foregoing power, the Central Government may make rules to provide for the salary of the
Chairperson and Member of a Tribunal and they shall be paid allowances and benefits to the
extent as are admissible to a Central Government otficer holding the post carrying the same
pay:

Provided that, if the Chairperson or Member takes a house on rent, he may be reimbursed
a house rent higher than the house rent allowance as are admissible to a Central Government
officer holding the post carrying the same pay, subject to such limitations and conditions as
may be provided by rules.

(2) Neither the salary and allowances nor the other terms and conditions of service of
the Chairperson or Member of the Tribunal may be varied to his disadvantage afier his
appointment.

CHAPTER 11
AMENDMENT TO THE INDUSTRIAL DisPUTES ACT, 1947

8. In section 7D of the Industrial Disputes Act, 1947, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, be governed by the provisions of
the section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, be
governed by the provisions of Chapter I1 of the said Act" shall be substituted.

7 of 2017,
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CHAPTERIV
AMENDMENTS TO THE CINEMATOGRAPH ACT, 1952
9. In the Cinematograph Act, 1952,—
(@) in scction 2, clause (4) shall be omitted;
(b) in section 5C,—

(i) for the word "Tribunal", at both the places where it occurs, the words
"High Court" shall be substituted;

(ii) sub-section (2) shall be omitted;
(c) sections 5D and 5DD shall be omitted;

(d) in section 6, the words and brackets "or, as the case may be, decided by the
Tribunal (but not including any proceeding in respect of any matter which is pending
before the Tribunal)" shall be omitted;

(e) in sections 7A and 7C, for the word "Tribunal”, wherever it occurs, the words
"High Court" shall be substituted;

(/) in sections 7D, 7E and 7F, the words "the Tribunal,", wherever they occur,
shall be omitted;

(g) in section 8, in sub-section (2), clauses (4), (i), (f) and (&) shall be omitted.
CHAPTERV
AMENDMENTS TO THE COPYRIGHT AcT, 1957
10. In the Copyright Act, 1957,—
(a) in section 2,—
(1) clause (aa) shall be omitted;

(if) clause (fa) shall be re-lcttered as clause (faa) and before the
clause (faa) as so re-lettered, the following clause shall be inserted, namely:—

'(fa) "Commercial Court", for the purposes of any State, means a
Commercial Court constituted under section 3, or the Commercial Division
of a High Court constituted under section 4, of the Commercial Courts
4 of 2016. Act, 2015;';

(iii) for clause (u), the following clause shall be substituted, namely:—
'(u) "prescribed" means,—

(#) in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(if) in other cases, prescribed by rules made under this Act;';
(b) in section 6,—

(i) for the words "Appellate Board", wherever they occur, the words
"Commercial Court" shall be substituted;

(ii) the words and figures "constituted under section 11 whose decision
thereon shall be final" shail be omitted;

(c)in ChapterII, inthe Chapterheading, the words"AND APPELLATE BOARD"
shall be omitted;

(d) sections 11 and 12 shall be omitted;

Amendment
of Act 37 of
1952.

Amendment
of Act 14 of
1957.
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(e) in sections 194, 23,31,31A,31B,31C, 31D, 32, 32A and 33A, for the words

"Appcllate Board", wherever thcy occur, thc words "Commercial Court” shall be
substituted;

(/) in section 50, for the words "Appellate Board", wherever they occur, the

words "High Court" shall be substituted;

(g) in section 53A,—

() for the words "Appellate Board", wherever they occur, the words
"Commercial Court" shall be substituted;

(if) in sub-section (2), the words "and the decision of the Appellate Board
in this behalf shall be final" shall be omitted;

(h) in section 54, for the words "Appellate Board", the words "Commercial Court"

shall be substituted;

(i) for section 72, the following section shall be substituted, namely:—

"72. (1) Any person aggrieved by any final decision or order of the Registrar
of Copyrights may, within three months from the date of the order or decision,
appeal to the High Court.

(2) Every such appeal shall be heard by a single Judge of the High Court:

Provided that any such Judge may, if he so thinks fit, refer the appeal at
any stage ot the proceeding to a Bench of the High Court.

(3) Where an appeal is heard by asingle Judge, a further appeal shall lie to
aBench of the High Court withinthree months from the date of decision or order
of the single Judge.

(4) In calculating the period of three months provided for an appeal under
this section, the time taken in granting a certified copy of the order or record ot
the decision appealed against shall be excluded.”;

(/) in sections 74 and 75, the words "and the Appellate Board”, wherever they

occur, shall be omitted;

(k) in section 77, the words "and every member of the Appellate Board" shall be

omitted;

(/) in section 78, in sub-section (2),—
(i) clauses (cA4) and (ccB) shall be omitted;
(#f) in clause (f), the words "and the Appellate Board" shall be omitted.
CHAPTER VI

AMENDMENT TO THE INCOME-TAX ACT, 1961

11. In section 252A of the Income-tax Act, 1961, for the words and figures
"Part XI'V of Chapter VI ofthe Finance Act,2017, shall be governed by the provisions ofthe
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER VII

AMENDMENTS TO THE CUSTOMS ACT, 1962

12. In the Customs Act, 1962,—

(a) in section 28E, clauses (ba), (/) and (g) shall be omitted;

7 of 2017.
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(b) in section 28EA, the proviso shall be omitted;
(c) in section 28F, sub-section (/) shall be omitted;
(d) insection 28KA,—

(/) in sub-section (/), for the words "Appellate Authority", at both the
places where they occur, the words "High Court" shall be substituted;

(ii) sub-section (2) shall be omitted;

(e) in section 28L, the words "or Appellate Authority", wherever they occur,
shall be omitted;

(/) in section 28M,—

(i) in the marginal heading, the words "and Appellate Authority" shall be
omitted;

(ii) sub-section (2) shall be omitted;

(g) in section 129, in sub-section (7), for the words and figures "Part XIV of
7 of 2017. Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act”, the words and figures "the Tribunal Reforms Act, 2021, shall

be governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTERVIII
AMENDMENTS TO THE PATENTS ACT, 1970
13. In the Patents Act, 1970,—
(a) in section 2, in sub-section (/),—
(i) clause (a) shall be omitted;
(ii) in clause (%), sub-clause (B) shall be omitted;

(b) in section 52, the words "Appellate Board or", wherever they occur, shall be
omitted;

(c) in section 58,—

(i) the words "the Appellate Board or", wherever they occur, shall be
omitted;

(ii) the words "as the case may be" shall be omitted;
(d) in section 59, the words "the Appellate Board or" shall be omitted;

(e) in section 64, in sub-section (/), the words "by the Appellate Board" shall be
omitted; s

(/) in section 71, for the words "Appellate Board" and "Board", wherever they
occur, the words "High Court" shall be substituted;

(g) in section 76, the words "or Appellate Board" shall be omitted;
(k) insection 113,—
(i) in sub-section (/),—

(A4) the words "the Appellate Board or", wherever they occur, shall
be omitted;

(B) the words "as the case may be" shall be omitted;

(if) in sub-section (3), the words "or the Appellate Board" shall be omitted;

Amendment
of Act 39 of
1970.
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(i) in Chapter XIX, for the Chapler heading, the Chapler heading "APPEALS"
shall be substituted;

() sections 116 and 117 shall be omitted;

(k) in section 117A, for the words "Appellate Board", wherever they occur, the
words "IHigh Court" shall be substituted;

(/) sections 117B, 117C and 117D shall be omitted;

(m) in section 117E, for the words "Appellatec Board", wherever they occur, the
words "High Court" shall be substituted,

(n) sections 117F, 117G and 117H shall be omitted;
(o) in scction 151,—

(i) in sub-section (/), the words "or the Appellate Board", at both the
places where they occur, shall be omitted;

(ii) in sub-section (3), for the words "the Appellate Board or the courts, as
the case may be", the words "the courts" shall be substituted;

(p) in section 159, in sub-section (2), clauses (xiia), (xiib) and (xiic) shall be
omitted.

CHAPTER IX

AMENDMENT TO THE SMUGGLERS AND FOREIGN EXCHANGE MANIPULATORS (IFORFEITURE OF
ProPERTY) ACT, 1976

14.1In section 12A of the Smugglers and Foreign Exchange Manipulators (Forfeiture of
Property) Act, 1976, for the words and figures "Part XIV of Chapter V] of the Finance
Act, 2017, shall be governed by the provisions of the section 184 ofthat Act", the words and
figures "the Tribunal Reforms Act, 2021, shall be governed by the provisions of Chapter I of
the said Act" shall be substituted.

CHAPTER X
AMENDMENT TO THE A DMINISTRATIVE TRIBUNALS ACT, 1985

15. In section 10B of the Administrative Tribunals Act, 1985, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XI
AMENDMENT TO THE R AILWAY CLAIMS TRIBUNAL ACT, 1987

16. In section 9A of the Railway Claims Tribunal Act, 1987, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XII
AMENDMENT TO THE SECURITIES AND EXCHANGE BOARD OF INDIA ACT, 1992

17. In section 15QA of the Securities and Exchange Board of India Act, 1992, for the
words and figures "Part XIV of Chapter VI ofthe Finance Act, 2017, shall be governed by the
provisions of the section 184 of that Act", the words and figures "the Tribunal Reforms Act,
2021, shall be governed by the provisionsof Chapter I of the said Act" shall be substituted.

7 of 2017.

7 of 2017.

7 of 2017.

7 of 2017.
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CHAPTER X111
AMENDMENT TO THE RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993
18. Inthe Recovery of Debts and Bankruptcy Act, 1993, —

(a) in section 6A, for the words and figures "Part XIV of Chapter VI of the
7 of 2017. Finance Act, 2017, shall be governed by the provisions of the section 184 of that Act",
the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the

provisions of Chapter II of the said Act" shall be substituted;

(b) in section 15A, for the words and figures "Part XIV of Chapter VI of the
7 of 2017. Finance Act, 2017, shall be governed by the provisions of the section 184 of that Act",
the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the

provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XTIV
AMENDMENTS TO THE AIRPORTS AUTHORITY OF INDIAACT, 1994
19. In the Airports Authority of India Act, 1994,—
(a) in section 28A, clause (e) shall be omitted;

(b) in section 28E, for the word "Tribunal”, at both the places where it occurs,
the words "Central Government" shall be substituted;

(c) sections 28-1, 28J and 28JA shall be omitted;
(d) in section 28K,—
(i) in sub-section (/),—

(A) for the words "Tribunal in such form as may be prescribed”, the
words "High Court" shall be substituted;

(B)inthe proviso, for the word "Tribunal”, the words "High Court"
shall be substituted;

(ii) sub-sections (2), (3), (4) and (5) shall be omitted;
(e) section 28L shall be omitted;
(/) in section 28M, the words "or the Tribunal" shall be omitted;

(g) in section 28N, in sub-section (2), for the word "Tribunal”, the words
"High Court" shall be substituted;

(4) in section 33, the words "or the Chairperson of the Tribunal" shall be omitted;

(i) in section 41, in sub-section (2), clauses (gvi), (gvii), (gviii) and (gix) shall be
omitted.

CHAPTER XV
AMENDMENT TO THE TELECOM REGULATORY AUTHORITY OF INDIA ACT, 1997

20. In section 14GA of the Telecom Regulatory Authority of India Act, 1997, for the

7 of 2017. words and figures "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the
provisions of section 184 of that Act", the words and figures "the Tribunal Reforms Act,

2021, shall be governed by the provisions of Chapter II of the said Act" shall be substituted.

Amecndment
of Act 51 of
1993.

Amendment
of Act 55 of
1994.

Amendment
of Act 24 of
1997.
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CHAPTERXVI

AMENDMENTS TO THE TRADE MARKS AcT, 1999

Amendment 21. In the Trade Marks Act, 1999, —
of Act 47 of
1999. (a) in section 2, in sub-section (/),—

(i) clauses (@), (a), (), (k), (n), (ze) and (z/) shall be omitted;
(if) for clause (s), the following clause shall be substituted, namely:—
'(s) "prescribed" means,—

(i) in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(ii) in other cases, prescribed by rules made under this Act;';

(b) in section 10, lor the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(¢) insection 26, for the word "tribunal”, the words "Registrar or the High Court,
as the case may be," shall be substituted;

(d) in section 46, in sub-section (3), for the word "tribunal”, the words "Registrar
or the High Court, as the case may be," shall be substituted;

(e) in seclion47,—

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(ii) for the word "tribunal”, wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(/) in section S5, in sub-section (/), for the word "tribunal”, the words "Registrar
or the High Court, as the case may be," shall be substituted;

(g) in section 57, —

(i) for the words "Appellate Board", wherever they occur, the words
"High Court" shall be substituted;

(ii) for the word "tribunal”, wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(#) in section 71, in sub-section (3), for the word "tribunal”, the words "Registrar
or the High Court, as the case may be," shall be substituted;

(7) in Chapter XI, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(/) sections 83, 84, 85, 86, 87, 88, 89, 89A and 90 shall be omitted;

(k) in section 91, [or the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(/) sections 92 and 93 shall be omitted;

(m) for section 94, the following section shall be substituted, namely:—
Bar to "94. On ceasing to hold the office, the erstwhile Chairperson,
;‘;’;‘*}:{r;ﬁo' & Vice-Chairperson or other Members shall not appear before the Registrar.";

(n) sections 95 and 96 shall be omitted;

(o) in section 97, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;
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(p) in section 98, for the words "Appellate Board" or "Board", wherever they
occur, the words "High Court" shall be substituted;

(g) sections 99 and 100 shall be omitted;
(r) insection 113,—

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(ii) for the word "tribunal", the words "Registrar or the High Court, as the
case may be," shall be substituted;

(s) insection 123, the words "and every Member of the Appellate Board" shall be
omitted;

() in sections 124 and 125, for the words "Appellate Board", wherever they
occur, the words "High Court" shall be substituted;

(u) in section 130, the words "the Appellate Board or" shall be omitted;
(v) in section 141, for the words "Appellate Board". at both the places where

they occur, the words "High Court" shall be substituted; i

(w) in section 144, for the word "tribunal”, the words "Registrar or the High
Court, as the case may be," shall be substituted;

(x) in section 157, in sub-section (2),—
(i) clauses (xxxi) and (xxxii) shall be omitted;

(i) in clause (xxxiif), for the words "Appellate Board", the words "High
Court" shall be substituted.

CHAPTER XVII

AMENDMENTS TO THE GEOGRAPHICAL INDICATIONS OF GOODS (REGISTRATION AND PROTECTION)
Acr, 1999

22. Inthe Geographical Indications of Goods (Registration and Protection) Act, 1999,—
(a) in section 2, in sub-section (/), clauses (a) and (p) shall be omitted;

(b) in section 19, for the word "tribunal”, the words "Registrar or the High Court,
as the case may be,:' shall be substituted;

(c) in section 23, for the words "and before the Appellate Board before which",
the words "before whom" shall be substituted;

(d) in section 27—

(i) for the words "Appellate Board", wherever they occur, the words "High
Court" shall be substituted;

(if) for the word "tribunal”, wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(e) in Chapter VII, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(/) in section 31,

(i) for the words "Appellate Board", wherever they occur, the words "High
Court" shall be substituted;

(ii) sub-section (3) shall be omitted;

(g) sections 32 and 33 shall be omitted;

Amendment
of Act 48 of
1999.
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(k) in sections 34 and 35, for the words “Appellate Board", wherever they occur,
the words "High Court" shall be substituted;

(#) section 36 shall be omitted;
(j) insection 48,—

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(ii) for the word "tribunal", the words "Registrar or the High Court, as the
case may be," shall be substituted;

(k) in sections 57 and 58, for the words "Appellate Board", wherever they occur,
the words "High Court" shall be substituted;

(/) in section 63, the words "the Appcllate Board or" shall be omitted;

(m) in section 72, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(n)in section 75, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(o) in section 87, in sub-section (2), clause (1) shall be omitted.
CHAPTER XVIII

AMENDMENTS TO THE PROTECTION OF PLANT V ARIETIES AND FARMERS' RIGHTS ACT, 2001

Amendment 23. In the Protection of Plant Varieties and Farmers' Rights Act, 2001,—
of Act 53 of ) .
2001. (&) in section 2,—

(i) clauses (d), (#) and (o) shall be omitted;
(ii) for clause (q), the following clause shall be substituted, namely:—
'(g) "prescribed" means,—

(#) inrelation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(i) in other cases, prescribed by rules made under this Act;';
(4ii) clauses (¥) and (=) shall be omitted;
() in section 44, the words "or the Tribunal” shall be omitted:

(c) in Chapter VIII, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(d) sections 54 and 55 shall be omitted;
(e) in section 56,—

(i) for the word "Tribunal", wherever it occurs, the words "High Court"
shall be substituted;

(ii) sub-section (3) shall be omitted;
(/) in section 57—

() for the word "Tribunal”, wherever it occurs, the words "High Court"
shall be substituted;

(i) sub-section (5) shall be omitted;

(g) sections 58 and 59 shall be omitted,
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(h) in section 89, the words "or the Tribunal" shall be omitted.
CHAPTER XIX
AMENDMENTS TO THE CONTROL OF NATIONAL [HiGHWAYS (LAND AND TRAFFIC) ACT, 2002
24. In the Control of National Highways (Land and Traffic) Act, 2002,—
(a) in section 2,—
(i) clause (a) shall be omitted;
(i) after clause (d), the following clause shall be inserted, namely:—

'(da) "Court" means the principal Civil Court of original jurisdiction
in a district, and includes the High Court in exercise of its ordinary original
civil jurisdiction;';

(iii) clause (/) shall be omitted;

(b) in Chapter 11, in the Chapter heading, the words "AND TRIBUNALS, ETC."
shall be omitted;

(c) section 5 shall be omitted;
(d) for section 14, the following section shall be substituted, namely:—

"14. An appeal from any order passed, or any action taken, excluding
issuance or serving of notices, under sections 26, 27, 28, 36, 37 and 38 by the
Highway Administration or an officer authorised on its behalt, as the case may
be, shall lie to the Court.";

(e) sections 15 and 16 shall be omitted;

(/) in section 17, for the word "Tribunal”, at both the places where it occurs, the
word "Court" shall be substituted;

(g) section 18 shall be omitted;

(h) in section 19, for the word "Tribunal”, at both the places where it occurs, the
word "Court" shall be substituted;

(7) section 40 shall be omitted;
(/) in section 41,—

(i) the words "or every order passed or decision made on appeal under
this Act by the Tribunal” shall be omitted;

(ii) the words "or Tribunal" shall be omitted;
(k) in section 50, in sub-section (2), clause (f) shall be omitted.
CHAPTER XX
AMENDMENT TO THE ELECTRICITY ACT, 2003

25. In section 117A of the Electricity Act, 2003, for the words and figures "Part XIV
7 of 2017. of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the section 184
ofthat Act", the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the

provisions of Chapter II of the said Act” shall be substituted.

CHAPTER XX1
AMENDMENT TO THE ARMED FORCE TriBUNAL AcT, 2007

26. In section 9A of the Armed Force Tribunal Act, 2007, for the words and figures
7 of 2017. "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the

Amendment
of Act 13 of
2003.

Appecal.

Amendment
of Act 36 of
2003.

Amendment
of Act 55 of
2007.



Amendment
of Act 19 of
2010.

Amendment
ol Act 18 of
2013.

Amendment
ol Act 7 of
2017.

Amendment
of Act 35 of
2019.

Power to
amend the
Schedule.

Rules to be
laid before
Parliament.

14 THE GAZETTE OF INDIA EXTRAORDINARY |[PART [1—

section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XX11I
AMENDMENT TO THE NATIONAL GREEN TRIBUNAL ACT, 2010

27. In section 10A of the National Green Tribunal Act, 2010, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XX11I
AMENDMENT TO THE COMPANIES ACT, 2013

28. In section 417A of the Companies Act, 2013, for the words and figures "Part XIV
of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shali be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTERXXIV
AMENDMENT TO THE FINANCEACT, 2017

29. In the Finance Act, 2017, sections 183 and 184 and the Eighth Schedule shall be
omitted.

CHAPTER XXV
AMENDMENT TO THE CONSUMER PROTECTION AcT, 2019

30. In section 55 of the Consumer Protection Act, 2019, afier sub-section (/), the
following sub-section shall be inserted, namely:—

"(/A4) Notwithstanding anything contained in sub-section (/), the qualifications,
appointment, term of office, salaries and allowances, resignation, removal and the
other terms and conditions of service of the President and other members of the
National Commission appointed after the commencement of the Tribunal Reforms
Act, 2021, shall be govermed by the provisions of the said Act.".

CHAPTER XXV1
MISCELLANEOUS

31. (/) If the Central Government is satisfied thatit is necessary or expedient so to do,
it may, by notification published in the Official Gazette,amend the Schedule and thereupon,
the said Schedule shall be deemed to have been amended accordingly.

(2) A copy of every notification issued under sub-section (/) shall be laid before each
House of Parliament as soon as may be after it is issued.

32. Every rule made under this Act shall be laid, as soon as may be after it is made,
betore each House of Parliament, while it is in session, for a total period of thirty days which
may be comprised in one session or in two or more successive sessions, and it, before the
expiry of the session immediately following the session or the successivesessions aforesaid,
both Houses agree in making any modification in the rule or both Houses agree that the rule
should not be made, the rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be; so, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that rule.

7 of 2017.

7 of 2017.
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33. (1) Notwithstanding anything contained in any law for the time being in force, any
person appointed as the Chairperson or Chairman or President or Presiding Otficer or
Vice-Chairperson or Vice-Chairman or Vice-President or Member of the Tribunal, Appellate
Tribunal, or, as the case may be, other Authorities specified in the Second Schedule and
holding office as such immediately before the notified date, shall, on and from the notified
date, cease to hold such office, and he shall be entitled to claim compensation not exceeding
three months' pay and allowances for the premature termination of term of his office or of any
contract of service.

(2) The officers and other employees of the Tribunals, Appellate Tribunals and other
Authorities specified in the Second Schedule appointed on deputation, before the notified
date, shall, on and from the notified date, stand reverted to their parent cadre, Ministry or
Department.

(3) Any appeal, application or proceeding pending before the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule, other than those pending
before the Authority for Advance Rulings under the Income-tax Act, 1961, before the notified
date, shall stand transferred to the court before which it would have been filed had this Act
been in force on the date of filing of such appeal or application or initiation of the proceeding,
and the court may proceed to deal with such cases from the stage at which it stood before
such transfer, or from any earlier stage, or de novo, as the court may deem fit.

(4) The balance of all monies received by, or advanced to, the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule and not spent by it before the
notified date, shall, on and from the notifieddate, stand transferred to the Central Government.

(5) All property of whatever kind owned by, or vested in, the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule before the notified date, shall
stand transferred to, on and from the notified date, and shall vest in the Central Government.

34. (J) If any difficulty arises in giving effect to the provisions of this Act, the Central
Government may, by general or special order published in the Official Gazette, make such
provisions, not inconsistent with the provisions of this Act, as appear to it to be necessary
or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of three years
from the notified date.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before each House of Parliament.

35. (/) The Tribunals Reforms (Rationalisation and Conditions of Service)
Ordinance, 2021 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
Cinematograph Act, 1952, the CopyrightAct, 1957, the Customs Act, 1962, the Patents Act,
1970, the Airports Authority of IndiaAct, 1994, the Trade MarksAct, 1999, the Geographical
Indications of Goods (Registration and Protection) Act, 1999, the Protection of Plant Varieties
and Farmers' Rights Act, 2001 and the Control of National Highways (Land and Traffic)
Act, 2002, as amended by the said Ordinance, shall be deemed to have been done or taken
under the corresponding provisions of those Acts, as amended by this Act.

Transitional
provisions.

Power to

remove

difficulties.

Repeal
saving.

and
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THEFIRST SCHEDULE
[See section 2(e)]
Sl Tribunal/Appellate Tribunal/Board/ Acts
No. Authority
0 @ (3)

1. Industrial Tribunal constituted by the
Central Government

2. Income-tax Appellate Tribunal

3. Customs, Excise and Service Tax
Appellate Tribunal

4. Appellate Tribunal

1

5. Central Administrative Tribunal
State Administrative Tribunals
7. Railway Claims Tribunal
Securities Appcllate Tribunal
Debts Recovery Tribunal

']

10. Debts Recovery Appellate Tribunal

Tel:-ecom Disputes Settlement and
Appellate Tribunal

11.

National Company Law Appellate Tribunal

. National Consumer Disputes
Redressal Commission

Appellate Tribunal for Electricity
Armcd Forces Tribunal

National Green Tribuna)

The Industrial Disputes Act, 1947
(14 of 1947) !

The lhcome-taxAct, 1961 (43 ot'1961)
. I
The Customs Act, 1962 (52 0f 1962)
The Stugglers and Foreign Exchange

Manipulators (Forfeiture of Property)
Act, 1976 (13 0f 1976)

The Administrative Tribunals Act, 1985

(13 0£ 1985) ;

The Administrative| Tribunals Act, 1985
(13 of 1985) !

The Railway ClaimlL Tribunal Act, 1987
(540f 1987)

The Securiticsand Exchange Board of India
Act, 1992 (15 0£1992)
]

The Récovery of Debts and Bankruptcy
Act, 1993 (510f1993)

The Recovery of Debts and Bankruptcy
Act, 1993 (510f1993)

The Tel?ccom Regulatory Authority of India
Att, 19?7'(24 of 1997)
L. Y

The CompaniesAct, 2013 (180£2013)
1

The Cojhsumer Protettion Act, 2019
(350f 2019)

The Eléctricity Act, 2003 (36 of 2003)
TheAr{ned Forces Act, 2007 (55 0f2007)

The National Green Tribunal Act, 2010
(19 of 2010).
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THE SECOND SCHEDULE
(See section 33)
1. Appellate Tribunal under Cinematograph Act, 1952 (37 of 1952).
2. Authority for Advance Rulings under Income-tax Act, 1961 (43 of 1961).

3. Airport Appellate Tribunal under Airports Authority of India Act, 1994
(550f1994).

4. Intellectual Property Appellate Board under Trade Marks Act, 1999 (47 0£1999).

5. Plant Varieties Protection Appellate Tribunal under Protection of Plant Varieties
and Farmers' Rights Act, 2001 (53 0of2001).

ANOOP KUMAR MENDIRATTA,
Secretary to the Govt. of India.
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R ey
(Torex )
afageaT

7% fReft, 15 fRra=<, 2021

ALFLR. 635(37).—F<ta wwFR, sferwaer gure sfafaag, 2021 (2021 w7 33) € 417 3 TRT w2 afwat
FT TN FT gU T srfraor, srfter srfargor stk sfasr (@=ert 6 agard, g9 3R &a7 $it s ord) fFam, Ft
37 919 F Ramg srfasre 79 gu, = ¥ srfasmor & gge fFar mam § a1 s &1 99 fRar g, Reffae
e Tt &, srafq o~
T 1
RS
1. gfere A, W 3k Ay gAT—
(1) == Rt = "@ferg ar srfdecor @ar % o) Faw, 2021 &1
(2) =7 Rt & 7ar ITafae F Rarg, ¥ aeras F v £ arig it a9 i

(3) ¥ fArarm, arfirsrcor garre srfafAam, 2021 (2021 %7 33) $it agelt srgget ¥ =y (2) ¥ gurfafAfEe sfrsor ¥
e ST HIET L AT BT |

5204 G1/2021 (1)
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2. gfcATyTi—
3= fomt &, S a fa gt & srerar avfeg A gy -

@) “srfafarg & s guc wfRfagw, 2021 (2021 F1 33) € gyt ggAT F w0 (3) ¥ ¥ RAfAfe #
sy s

(@) “sremer” &7 agt wd §, S Ay Y ary 2 FF ST (F) ¥ E;
() wfafe & sfafarg f ara 3 fi o (3) ¥ e gs-ag-wa s sfa g
(=) “wee w agr o g, A sfafRay & o 2 i Syaw (@) 7
(&) st @ agt s §, S stffaaw & a2 i s () T
() I ereat 3T LY %, ofF IFH Tgwh § AT whoaria TE €, g srfafaa & ofonfig 8, ot et g, srsw
sfafaaa & €
T 2
e caser £ fRgfe

3. FAFATi—(1) irenfrs faame sifAfam, 1947 (1947 &7 14) ¥ aefiq sirenfirs sfdewr &t zar &, wr¢ =%
a7 stferardt ¥ w9 ¥ g e s F fog 79 @ s ga A1 gy, 9@ 9 f& 95—

(F) feft sg =marag FTATEmfr A A G IH G ;AT
(@) <@ a9 €T gfefaa srafdr & forg e =maredter @t srax ey =Tt F @ IHF 8
(2) sma-F< sfAfAEw, 1961 (1961 T 43) % e G- ardier srfTFor Fit 2T & FE =7fi—

() 3reger & &7 ¥ fAgw g s & fore qo 9% afEa 72t v, sw % f& ag Y 37 =marwg & 987 ar
FarAgw =rarefter 7 3 s AY et IF raraw # ©F wrEnfta § €7 & F7 9§ F7 aq a9 K qqr T S g av
AT ey ITTFTOT T JUTLAE T TG T Q5

(@) 3aTeer % w9 F fAge g s & forg g9 a5 afga A<t g, 99 9 o 9 aREr 7 @ g+ e ; ol
() =i w3 €9 F g o am F g a9 7 sfga 78 g, 59 @ 6,
(i) @8 z@ a4 A wfeafIq srafy % forg Srar =ramefter av s Sy =mamfta s @ g9 ey ; ar

(il) 78 qFed ¥ ga af F aqwa ¥ w17 Wy AT Aar w1 azer 7 @ A7 9 ¢ 7 sty F g s
ST 97 FIE e I7 IFA UL UTRa T AT YT Ar

(iii) sTa-FT srfrer srfUrFeor, Ig =ATATA AT IgAW [ATaTay ¥ qg-a7 fAfvat F aefiw gEed § vaty sqwa
F Y T 99 qH ATTHT T G I ;

() @7 98 F w7 ¥ fAge 0 s ¥ forg @ a6 afEa 78 grm, w9 9% -
(i) a8 ST ¥ ufte a9 &7 FwT T T@AT 3T--
(31) TTEL IrFrI=T wfAfTawT, 1949 (1949 1 38) F srefiq AES HFIRe T W@ IH ar ; 4T

(3m) gt v T 3 F snftn vofiga sr@Tere; I1 ATa: S Yetgd S@TIT T Wi =\Tes
AFTIEE TG TH QN ; 4T
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(i) 8 ATt ST AT (AF-AT AT TG ) FOAGE T TG TH G 5 SR AT T A AT T
FHIET AT ST TG F AT T F o0 gY v iy ok % forg =anfrer, = wvew am forfaes gt 7 7
T !
(3) #raT-gre arfarfers, 1962 (1962 7 52) % srefitr HFrT-reem, IATRge A AaT-< arefier srfdymor 7t 2o &,
() sreaer & &7 7 s favg s 3 forg @ @ afEa 78 g, o9 9 i —
(i) =g Foreft I =amarera s =raTeter 7 g < S Pmft 57 AT ¥ At ¥ vy F w5 ¥ w9 @ aF a5
Y AT T T IHT G AT T TG [H AT AT
(ii) =g ardfier srferaeor 7 wewg 7 @@ qHT AT ;
(@) =T wwer % w0 fagew fhg s % forg @ o siffa 78 g, st e -
(i) =g <& a4 it whwfer sraflr 3 forg R =marefier a1 st Rrem =mmefte 7 @ gFv ey ar
(if) 7g qFeH # 7@ o F srperar  ava sty R e waew 7 g I 8 ar & ad f sy ¥ R e
FFT a7 FrE TG 47 g U aTia 7 A g A
(iif) HAT-275, ITITE-qeh SR FAT-a STfter AT, I RATATERT AT IYAH AT F srveqer-HT ARG F
T WFaA F wAtH ST & W 7w v qeh SAfeT 7 g qH Ay
() TR wEEr F w7 F g fig o & R 9 a@ afda 78 g, ST aw B ag s e 3 (dh-
o ST FlT IJeTE-o JAT TG F') FT TG 7 T TH 2 5 T OAT-9 T A< AT F8T Ieara-ges AT
T AU AT IFWLC IE o7 T ¥ GH G AT i 7 F g mnew, =l wew av =y frfaws B w w5 g6
gri
(4) Te R Rt s grormme (FefRr g afdfaw, 1976 (1976 =7 13) ¥ arefie srdter sridvseor 6 2o 7,
g srfe—

(F) srerer & =9 F g e s ¥ forg @ a% affa 78 2, s@ 9% B g sgaw = v s
=rmamefter a1 Rt 3g =TT w1 ger AT T g A @ THE A

(@) Feew & =7 ¥ fage fhy s 3 forg aa o orfZa 78 g, 9@ a5 £ 9Ia 9 § o9 wfe ar 3a
HAGE AT I 0% GTRA T F T gt 3% i+ ad % forg =i, =R wew a1 =y Rrofas gt fr v 3
TR

(5) werrafA srfdror stfdfRae, 1985 (1985 F7 13) ¥ erefier arfireut &Y =2 #, Fr$ =1fp—

(=) sremer % = 7 fge fg 9 ¥ forg aa % afga 72 g, 9@ a% frag,—
(i) Rt 37 =rmarerg s =TaTefter 7 g AT T g gH AT ; AT
(i) FTr ot srfdraor & werafAw aeww a1 Al weer ¥ A w0 7 f7 3 £ srafy ¥ g gz
aTa 7 FTqH A ;

(@) =arfas geer & w9 # fgw g s 3 forg o o sifga 78 g, s 7 5 g,
() Fft s =maem s AT T A T @ TIE ;AT
(@) AT w7 99wl ar geer-ate, ad & A smi wfRa A s e R ar Rt
formT & 5w ey a7 Sg uw a1 T W GHA
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() =g =% a9 it wieaferd safer % forg Srem =mamefier a7 srax Srer =marsdter 7 w@ q#r 87 ;
(o) FT werratAew srfderor, gerer aer qfhTor, Sy FATATEd 9T IgAH AT F YT ATHAT & qehaH 7
afe sqwa % e g8 ad qe stfdahr 7 @ A e

(m) werafs geer & w9 & g e am  forg g 7@ e 78 g, 919 7% {6 95 AT 9 B 9 wiEa
I FHdtr T AT FReY T TR 3 el FIE S U aTiRa F HT g7 gr S WA AT aTRa T F @ AL,
S T I 3 9T A F A A FA AR

g it sl #aT % 4 aftrd, S et feas og ¥ g S st w rar €, 3 s arfie @, [

A ¥ U arfrer et i At areatae sreta s $ o, S s wfia F e ¥ W g, s et $
wg HY aTRa T gem 'wEaT ST 8 THY i s e wiagie woada saf g g ¥ e F g
TS AT & T H 7T B} AT |

(6) et <raT srfdrergr srferfaa, 1987 (1987 &7 54) % srefter Lot <rar Afdver it g9 &, H sriRe—
() sreTer % ®7 # g Fhg s 3 g aer @ arf3a 788 g, 519 7 13 ag,—

(i) Toreft S =amamerar 7 =aTaTefier 7 gy AT W g AU v AT

(ii) 7 & F7 = et it srafer ¥ forg, garfRaty, Syrerer, =i qeeg a1 a6t Gew T T @ H AT |
(@) SuTETEr (mrﬁm)%mﬁﬁw%qaﬁ%ﬁrgwwa%aaﬁ@m,mﬁ%ag,--

(i) feft 37 =aTer T SrTATefter 7 gy AT A G qH > ; AT

(if) eped F W 9 F TG F GTT ATCAT FAfAw JaT T qEeT T Tg THT @1 AT ST wHT AT FE qEGET T
I IFAL U YTIRA 7 FT TH g7 ; T

(iii) 7 F 7 ¥ a9 F forg s =T uz, R ST $Id T F d9C G & JaTH1= F 77 T 5T,
TR T gl 9T

(iv) =7 & 7 e ad Ft srafdr F o = geer v ¥ g atRa T ST R |
() FTE AR IUTETH (TR Iht) & &9 F fges g s % for @ e aifga At 31T, 5t o 6 ag,—
(i) 9 & 7 T T ¥ srafer F forg g wewr w7 ¥ ug oG 7 g THrar; 4T

(i) = = Y srafer 3 forg Yo werrae % srefter fft w= A, gt IaTET AT TR FH SAUT T H AqTHT

H HT T QY TG 7 B b7 g A X ¥ g g o< anoras wraat § Faw sl whar qur g &
ot /I 7 T ar |

() Fr% =fRw, =TRE wew F w7 § g g s F g a9 o afga 7@ g, s 7% Fag,—-
(i) Feft 5 =amermerr s =TT 7 B AT T @ qHORT
(if) =& =9 i gRafoa srafer F forg e =mareter v sro S smarddtea 7 @ gH187
(iii) Xor 2raT arfdreror, Sy ~TATerd AT Sgaw AraTer ¥ st ik gui @ afa & gafda g F Fue § geed
o Tate AgHe F T T G q Ta<hT 7 @ qH 8T ;

(3.) 1< = RF gt geer % = # fages fvg s 3 forg @ a6 arfEa et 3, star o 1% =g Yo & g =
3T arforfSTs araer & 0 & w9 T a9 w1 FanT o) g § T, geafier ik Rg s T @ar g
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(7) wredta wfafa faffwe 91 sfdfiam, 1992 (1992 #7 15) ¥ snftr wRafY afier afdwr 6 zom &, 78
rRF—

() Froreft srfrerdy % =7 ¥ fagen fig s % fre a7 a@ ¥ 78 2, w2 aw 5 =g sgaw = w7 A
=rremefter ar fnft o AT w1 g AT T 8 ar T @ g ar

(@) =i weer % v # fieges g o 3 forg @ @ arfSa 741 2T, w19 a5 ag—

(i) Feft S =rmarery wr =manfte T Y A @AF A ;AT

(i) et sfegf Rftaw 91, sl srfier srfdramon, 3 =maTe a1 sgaw = F awer fAh i @
e fore wreet # gEearst § qaty sgwe wfdw @ af a srfdrawr T @r ey |

(1) TR wEe, s -
(i)WW%Wmﬁwmﬁmwﬁamwm#ﬁvmmﬁmﬁmmﬁﬁémm
g I g 7 R g ar
(ii)mﬁmﬁw,wﬁmwﬁmmﬁﬁﬁmﬁsmﬁ?ﬁwaﬁﬁ%ﬁmuﬁﬁﬁﬁ%ﬁmﬁm%
AT ATTOSAT =geqre A1 A oft & F & F wfie ad w5 R w1 o g e 8 -

TTg ArE A fr Rffares @i e writer w1 8 geer v st weey ar Yo B Ay
e e srfdror, a7 9 # a1 X s § wefwrd fas ¥ anger sy yauT w1 0T wré sy, sah
el A7 FHrFT F T TrfRafy, A F forhi afterd ar afegf srfter sifirr ¥ wwer ¥ w0 F Py T8
%mmw@aﬁmﬁﬁ%mwmﬁ@%%aﬁ%%ﬁmﬁvwa‘gaﬁw@w@?ﬁ@ﬁﬁwmmﬁ%
T3 T gy <Irar |

g 78 A 3 forfter st ar wee Yar =5fR g Rt #r8 ffrr ar s R 78F & S & Tar
Tt e a1 wew & ®7 F I Hra7 R G w7 & T F4 F Ry g g

(8) &t 3l farfa weareit A sfver Feor At arfdror arfdfam, 1993 (1993 7 51) % arefi svr aweRt wfdrawor
A o &, ¢ ot =R a7 @ a5 Foor A s F vt s H ww F fge ¥ fro 9f¥s 78 g e
aF ag e At T ar T @ray

(9) ¥t i Reftar weareit T aiewr swor Fgent srfdrawcor srfdfRam, 1993 (1993 F151) F orefie =T agelt srfdreRor
Ft 2o 7, FE ot =fRE aa 7% sreer F w0 F FgRE F Rrg sfa 74 g o aw B ag-

() Feft S =amaTer 1 ATl g ar T @rar ; av

(@) Wl fafers F=m w1 a7 wgr & RS ara qehadarstt w1 g@ 3 w7 agea T 81 K e whie av Fr8
e AT fet Igaw v= 9% v 7 Ry ar

() faeft =T =gt stfvor 3 foreie st % = # i o a6 T 7 fRr g

(10) et gr-w=X RAffames s siferffae 1997 (1997 #7 24) ¥ snefte qx-w=X frame gwmeme s srdier
srftraor it araq g off =fRe Fafef T2 w Rl R affa = gm-

() sreaer, a7 T 6 ag-

(i) SgaW AATHT FT AT T ZY AT @AY ; AT

(ii) Freft 3 =rmaTer =T qew =T T AT A @A |

(@) weEw, a6 % ag Tvar, aeafAer ol siier arer Yar =Rkn Ry e sefome, srea, arfisy, A, e,
SET-HH, FH, SN, §F Frd, FATH, T ETR AT AN =T ATAA S qL-HC e wHre i ardier sferemor
T ITARTT B F ¥ w0 vl 9 9w srgee sk g s T 2

(1) wut rfaffaw, 2013 (2013 *7 18) ¥ seftw T Fuft AT srfrer srferpeer & gar &, #r o =afF
e v = fagfs % frg o o affa a5 ge
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() sreaer ST an (% ag Sgaw =rgTery &7 Farareter v et I mmaTeT wT A T gr ar T w@rar

(@) =i gee, i« a % ag-

(i) et 37 ~amamerg 1 =rramefyer 7 3r A7 T W@rar; 4w

(if) Trgrr @yt fafr srfdrencor & wir ad a6 =TS geer A w@rar; 4T

(iii) VT srferaeT Sras g gt wudr @Y srfter, ity et f&afer srfrer sifarr, sy =mamaw a1 sgaw
TATHT F THE HIAT FF Feeft ATHeA] § qehaRaroit F7 36 g9 q% BT IATH ST 7 G @l |

(T) TR Tee, ST a9 @y TR T, geatasT i wfaer arer =aiRE 7 gt e g &, sienfis o,
sirenfis werer AT wemaw, sienfs gafam, fffem, s = oar T smr ammer o wgi Suet @ edfter
srfereReor 3 forg Suanlt 2, & %0 & w0 v av &1 e 7 3 g srgwar A 3 )

(12) ITATeRT Geror rfrfaaw, 2019 (2019 T 35) % i UPHa IUFIHT e WA g it 9T T g oft
=iz fRwfefad v o Ay % forg afda 7€ -

() sreger, Siq a6 & ag-

(i) SEAH ~HTATAT T ~ATITERT 7 G AT @rar; av

(if) foreft S5y =TT %7 qew S A g AT @rar

(@) weeT, 57 a & ag-

(i) et S =amaTer = ~graTefter 7 g AT 7 @rar; av

(ii) =& ad Fit sty q e =rardter s} s i F T F T @rar; 4T

(iii) =TT, Feataegr ik wiaer arar tar sy Sy g srderar, srars, sy, [{fd, &, s, g9y,
IR, I HT4, TATET AT T . 70 ST T ITATHT Fa=re aomem (T % forg swanty g, # 97 4 w0
ot 9 1 A%y 7 iR g agua T wrar

(13) farega srfafR=m, 2003 (2003 T 36) ¥ srefter fRega srfier srfdrpor it 2o § &g st =afzr Pt @
Fgfte & fore o =2t grm- ’

() 3reaer. 5t I o6 ag-

(i) SYTH =ATATAT FT FTATENT T ZV AT T QT AT AT

(ii) FFefY S =T =T gEw STafd 7R AT A @rar |

(@) =T wee, 519 T % 9g-

(i) foeft I =rmaTerg w1 =it T @ ar A w@rar; v

(i) =& v $t wieafea srafer o= Rrem =rarefter a1 s Ser Amrefia s s d T @rar; ar

(iii}) T stfdrereT s ara Heita g g s, g faega RS s, g sefe sifder, s
AT AT SYAH =TT % ey faga & gaell arae’ § qewadarsit #7560 99 F7 A9V Agwa TG

(1) T weET, 9 % % g Tvgar, gatver ) gfasT arer taT =iE S e R St g,
Forawor, faffm, srfermer s, arforey, fafy, faw, srar-e, sau, ST, s S, 96T a7 T §= JT8e S
3refrer arfarener % forg STaft g F 9 ¥ F9 vl a9 @ 1 {47 71 ik g sgwa Ay

(14) werer o« rfaf=aw, 2007 (2007 F7 55) F arefiwr worer st srfera<or it 2ar ¥ w3 «ff =afe R e
Rgfte ¥ forg sifa =3 -

() srewer, ST 9 o6 @8-

(i) SETH =TT FT TATENLC T BT AT A TGl ; AT



[wTT I—avE 3(i)] T 6T TSI STETUTIOT i

(ii) Foreft 3 =rmaTer w7 qew S T g ar A @A |

(@) =R wee, 919 % f ag-

(i) Toeft 3 =amarrer =7 =mamsdter 7 g av A @r Ay ; AT

(ii) T srfdrarmt fSres g Fer werratAs s, T a FTYFTOT, Ig ~ATeT IT IFAT =TT ¥ AT
Feefl ATt FT AT 7 7@ a1 qaty s T 3

(Tr)wn?ﬁmm,?rawﬁ:
(i)ﬁﬂ%%ﬁﬁmmmwﬂ‘wﬁdﬁﬁwwawﬂﬁmmﬁwﬁﬁﬁmweﬁ?aﬁﬁﬁ
Fafd & forg areor e g ar /T A AT

(i) Rorer T a1 FRAT sparr AT AT I G e ¥ w ¥ 1w A€ 3 v dar 7 B @ A e gy
TRE AT T, RIS T QI A A o= T 8Y; 4T

(iii) =€ =aRRn Frad draar, wafer qar sfier g ok o sefra, FraR, afer, [, B, Sar-ad, gar,

FET, TH-F, TATET AT 4 7 ATHT S G T AT F g sl 2 F ffw af & st a7 f2or
AT 31 R st 7 T@arar

(15) TgrT gha sifdreor arfaffam, 2010 (2010 #7 19) ¥ sreftw Tt gfea arfdrwor 4 zom F #€ =¥l
Frerforfea =7 % RgRe % frg offa 7 grm

() ereTer % =9 F, 5 7 6 =g, -

(i) Freft o =amamera 1 =T T @ AT T <@g Ay Av

(i) Freft S =T & qger g A gr ar A w@rar

(@) =T "eew, 5a a o -

(i) Freft g mamflar T grara @gray ; 4r

(i) == = it Ffnfoa srafdr ¥ Ry Rrem =mamdier s srox R =rmefta 7 @rar; ar

(i) i 2fer stfivor, Rt 3 AT g T b ot # & e At F g
AT T AT 79 99 F g srferaeh 7 wrar

() frerest wew, Sta O a5

(i) B & Reft ar s Reft a1 s Rt sk wwerma s =ty ear § 9w @ watazor (R st
ot faErer wfawens o e, yatawer auraT Rt sy ofiads ve@y, Sa-fem AT vb@w sic
wartaor @err off §) 3 & F wiw ad F s s widd gaa o F vt af 7 ot T @ar g

(if) e TCHTT AT ST FIHIT AT AL AT TS T4 aTq HeT F waptaefir aret 3 wmer =g w0t F
aﬁ%mw@a@qﬁwawﬁﬁmqwg‘n

4. g2t 3l areat & vt ¥ g ==, -

(1) wfAfR X ST arer geet F weariEd get w SRy 3 gu deer af¥g ¥ wrerw & Ry wfier ¥ sataor st
SR AT AT FA F T v 1 F 9w wwh, ey foffye o §-

() Frerr s st et it v,

(@) srgard

() Fa o

(%) 3 & forg = Ry, s

(3) s w3 % forg sifaw arda |
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(2) wfafa ofies F wegoe & wre weie smaee $t srgai 7 s SO a7 S $ik e s F g
9T srerteat wr T et ¥ areferee FT gt ST ag S awa |

(3) sreaer & vz % forg winfa @ o fefReat = wivasr Sl e et s araree wir st sty ar fRgfRe % forg o
IYYH ATRAT T @7 HT Tt AT 3EqeT & Tg I 4T & fohy FArerfor < i,

(4) wiafa swredf it arerar & "ot fAerieor @ sreme ax sraet Roerfel w wemit o stavta STgehaT U< BT 37 5
WHT Jafe SwaraTfhar & qreaw ¥ fRufor 1 weefw 1 s, fReaasigar arr g wrer srftrseor i st
T &4 T @Y gC ATaRuias srqwe off § o stferfaas it g 3 6 39 (7) F Iy F g wedlw 9w H
forg o 3g =3 forgm ST & &1 A 3 Serer <t Rrprfer st o

5. fHgRe % e =g -

(1) gafgfte % g Rt smaee ox ot & & srftrrme: s afasr a1 srepar & wegae & aré e g g wfy
srfRpat 3 e fasme o stroa, o G ge Rgie F R g,

(2) foreft o o= SUgRRaT % forg fRufeor so aow wfafy (ivgRe sty arer safeat #r siftrwor # 3o sigwa §
forg srfafes st 3t s Wa i wora UR =a™e 3 fdeeor & wewg a7 o1eqel % ©9 § S H<q 997 o+ T
ST T |

6. ey SR wewt it Rty sugewar:- 8 = st % sreqer 71 waer % w9 § fges 78 fFar s s
T T ag Feltw T g 3w way # At fhe s g Rt w0 & sugss it 78 fhar margr

7. srwis Rt — (1) Mo & we & srafeas R $iaar -

(F) Sreer & IAT N, Felq GLHIC T IYTEHET AT STAATEA AT ST FoaT Sh srquteara & syferaeor
Freft w ewr T remer % w9 F wrdagd w7 & forw fger w0 i aft gri
(@) =T agelt srfteft srfersror 3 erewer it 2o #, et g HY FRt s sror FgEt srfier srfereRTr ¥ srewer @y
LAY F T H FAag HT H forg (e F $it erfag goft )
(1) =T AgET st srfreer & dioreiA i Y guT F, T IYEAT ATAHI F TeAer i HET STy T At
srfier srfarener % farefie sl % w7 & wrdagT e % forg fgea s i oz gt |
(51) T[T weTE AT sTrwTer F areaer Y T H, Hfd Uoq GHR B el T 66T B AeqT H ©T A Hraagd
FO % forg e s Y arfar et

AT 3

SETE AT I $T IR AT AT ST

8. TTYH.— 3reqer AT gee, et oft awer el aere = forfra o gl < 379w ve & Qe € g

TR STEAET AT ST ST T [ T PeaI T TLHTT. GIT THFI QT AT gl (6T ST § I8 WET = ¥
aTfe 7 i ¥ 9 7T F @I a5 A7 S aiasn ® 9 ¥ GE w9 9 g wrg syt T 9% 4 w8t
T AT STAAT IHHT GRra Y Y TS T, THH & ST T Y, T LT FCAT T
9. fArFraat $it 5w F ¥ g IHaT.— (1) 37 =T TR GRT Head AT 9eET F ey ¥ €% UL F FeAl &
9T # FIOAR AT S@Haar F et PAfsa s 0 sfma s g o e ser i st §, o 9 T
frpraa it TR s st |

(2) sigh IR FradlT 9X FeET g Fi ag OF § 5 seae a1 geg F HIr=n AT sraHaar $ g f "
Tt forg giRgers smee gAY ag @fRfe #r Ader wafi

(3) waf sti= st g fft safamr grr sisr el <iv-
() STgT STT=r sTeaer & fa%g §, I=9ad ATaTed T =Arareier a7 Sv =TaTd w7 g Aragfd g et W@ g, av

(@) STgT = ¥2e % fawg §, I=9 ~1ared 7 =rarehiear § AT wWre |
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(4)W@W%Wmﬁﬁwﬁﬁwm%sﬁmfﬁﬁm,sﬁﬁvmmm:%m%
stz fafafEee R smoy
(5)Hﬁrf%,m%ﬁw%wmﬁvwﬁmmwﬁﬁﬁwﬁwﬁrﬁ%w@rﬁeﬁmmm
w%mmwmwaﬁtwv%wﬁwwﬁmm@mﬁﬁﬁﬁvwﬁm
Fafl |

(6) wfafa fxfaer witkar wfRar, 1908 (1908 =7 5) g Aferwfera whmamet & arer 78 grft Al w5 =T ¥
Rt s fir afF geft

TTT 4
o ofT AR

10. AFT.—(1) 3reqey Y =/ Tt AT F frorefiT AfdFErt s sheifis wftmor ¥ forfir afwrd
AEHY, 2,50,000 &9 () Fawr wirwrg wae B srao |
(2) T2=T T 2,25,000 TG Fa TrAATE HEw@ BT ST |
(3) FT TTHR T MG 0T Axet srfremcor F frarefir srfirardt ar sieitfives srforoor ¥ Froredi srdsrd 71
1,44,200-2,18,200 ¥ 3 Teed far SITE |
(4)ﬁﬂﬁaﬁa%‘-mwwm%wﬁﬁgw%qaﬁﬁzmﬁv&aﬁﬁ?mm@ﬁ%a‘r@mﬁa%%awﬁ
¥ AT TR MR For Y weher T Fr w2T AT ST )
1. TR~ (1) sreer i T2eT YA T 3l HTaET AT AT FTA 3 gHaTT G T AT TR F T I a1 T4
F U YT FIA AT STAFIRET BT AT & 1
(2) 37 fAw (1) ¥ sfafdee finft ara ¥ S gU o 1 e, 2021 ¥ svemer AT IR F IR THT Yged fAgHT B
AT FrT FIHX G SIS FUE ST @Y AATH GIAUT FT AT ST F7 Freq ST 3T ¥ FreforR dwr
e e g Wt ey Y wfagfE ¥ forg arr 8-

() 0T AEt srfr=or % farea srfemrdt s st siamor ¥ fordiT afdard ¥ R serer 6t
T ¥ TF T T g w9 qiqwrg ; S}

(@) iAo % weer iR T ey st ot sienfiw st ¥ fordiT afdmiat € zar § s
TG T g 599 9fHTg |
12, TRAGT AT, —STEqe A7 WeE T HIC NAHT F ITAET F ATHR ARG TR T GG F T T HC AT
HATH AT AT ARG F s glramst & sgare aradiT ik fsft wieEt ¥ R amr 3 wrs 1 d
iar ¥ forg gwere gim

T 5
T, wiasy R, swm A gdt

13. T, widsy R sk Svam.—(1) Ssaaw =marerr ar s== =mTer F faro ATt av Gt @t T T 5
mﬁmwmmmﬁﬁgw%qmﬁﬁamﬁ,Wﬁw,w%ﬁvﬁﬁﬁ%%%ﬁwﬁ%
FFET YoreT gia g S 3 forg o & off sttt i zramfRarfRy e swfarsy ffer (i Sam) frer, 1960
AT et ForT yorrelt @A ¥ @y Yo % v Rt F gudet gRr o gnft

(2) = ot At ®, e garfRufa strerht wisr AR () ffam, 1962 ar sierardt Yo worrelt % gweyt
FIT oA gt

(3) srferor <t wE Famelt F forg srfdfe Yor siv IwaT sy A gnf
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14. GEY.—(1) reaer IT aEwT weiw ad ¥ a9r + forg e arfvta gt & gHa g |

(2) farelY Foex ad F sremer a7 @EERY *7 IS ¥ AFAF ArHeAT gt wa= TG AT FHAT |

(3) et * <, g2t AT F1 €T Hery ffae qav (@), faw, 1972 F Raw 40 grv anf¥a greft o

(4) 3T AT T TH A S AN T G, IFS @rd 7 framrs i gt FF 9199 gl AT &7 gHa< grm &

STFaT gt AT foras siava g8 a97 & farfAgfea & 9w yrw @ oft &, e oft <o ¥ w0 ffaw =
(@) fAaw, 1972 % snftw fAfRa €tar & srfdrs 78 grft)

(5) gt &&iga F qrerT s fergaTe g -

() w<ET & fore sreqer;

(@) sreaer T srqufeafd ¥ gt &, TsF Fermafas JfAFIr F areger a7 Tog yewiAF F gy w fow g4 wsw
I 3T

(M) @< (@) ¥ gwfFe & e it 2o | sreger € yqufRafy ¥ svewer 71 9167 % U FE T1@EHR

(6) et TIHTT Aeqey AT FSET F fAer aram & for wegd wifersrd grem |

Erzipds

bETL
15. Rz 3 a7 Rt $it Sreur.— sreaer a1 geer J9H7 98 Tg0 FA F 9g AU snfeaat s st it sk
A qar st R it Trgom sam |
16. AT it A= Ad.—(1) AT AT FEET H AGT F AU A = adt foras T 37 ARt § wose Ivay T8
FATT Y T} it A §5 & I 4T A AT WA FCHIE $ A Fa a1 SFAFTE F7 3gag § )
(2) TEqeT AT GRET SH ATAHI Y G0 F FTAIT 5 T ATAHT F GH HIE ATHTT TG FLT |
(3) sreaer AT EET FFAFT F 37 srTardl F w1 FQ GHT S ATEETH FHRA TG FT |
(4) STAFTOT T sTeAer AT GRET I AT  frEaY ag 98 O 497 TG @A g & ¢ H =y F g wE e
vt erfag ot srferaaor & awy wAERay 7 T § % YEy AT gUTad ¥ 47 I§9 g6a (e @ e T8t
FAT:

T 3 Raw & safdw S5 a1a F=rg a3H AT 5T K T v {7 av Rt st witter ar

FETT, ST T Tid I A7y g7 7 39 stefte et fodt R 3 sAY sifafaam, 2013 (2013 =7 18) &
HTRT 2 ¥ T (45) F o7 afoarriig §<H1<t ot % snefie fanedt fRarers & s 798 gier o
17. 92 S Muigar § a9g.— srewet a1 9367 % w7 F Ry 4w 797 74T 9377 7977 92 780 FA & 95 37
At & IUTEY 759 2 3T 7o 3 7 2 A MyAtgar S qa99 ST 7 gETET SO |

)
)
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T&=T |
(Fraw 4 29)
[smaew & wev wiga ff=F afiar & =]
FT. .
ST T
HATAT

famr

FHI A,
7% fRe=f1-110001
IEGIE

s ooz
Frftrenor & sreaEr /Ay & 9t & forg gua-dedh

1, FARH:- (ST 7 ATH) arfereRT, sferfaas % i@t wafia w=

afiefr afemor § S s % qga AR sdfiwr 6t gaars w@r {
T AT * Raa g Tor To% &efty =t
¥ oo 1 geaT, Ft 999 F v 5 & favel) o v a3 dma R S R B

2. ke Fefafe e iz searfara ffReat % forg smae smifaa o s @)

I =TT ffr frarde

3, AgEn- vt it RglRe % e Fvgard, o, 399 $iT s ReuT T a7, s (@& i add)
A, 2021 3 wraemat F sefta gifr

4, =3 it 9B 9% 2 ax AR % forg At fi frerfier w0 F fong stfareor game sifafam, 2021 %
g ST @rer wg- waT wfify, sreafdat f Fraar o) s @ @ wge @ g i F g
e fit IUYHAT F g F AraeAl B AT FO AR GaRes s fE-Rmd == F o
srvafiat & gfh g, s e afes Rere-Rmed % sma o =iy g s et F
e 9 sty w7 faRaT s

5, srae & ¥ T o Toge st  emdew IfRa AmeAw (Sigt Fa! ang ) g st g
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 15th September, 2021

G.S.R. 635 (E).—In exercise of the powers conferred by section 3 of the Tribunal Reforms Act, 2021 (33 of
2021) and in supersession of the Tribunal, Appellate Tribunal and other Authorities (Qualifications, Experience and
other Conditions of Service of Members) Rules, 2020 except as respects things done or omitted to be done before such
supersession, the Central Government hereby makes the following rules, namely:-

CHAPTER I
PRELIMINARY

1. Short title, commencement and application.—
(1) These rules may be called the Tribunal (Conditions of Service) Rules, 2021.
(2) Save as provided in these rules, they shall come into force on the date of their publication in the Official Gazette.

(3) These rules shall apply to the Chairperson and Member of the Tribunal as specified in column (2) of the First
Schedule of the Tribunal Reforms Act, 2021 (33 of 2021).

2. Definitions.— In these rules, unless the context otherwise requires, - (a)“Act” means an Act specified in column (3)
of the First Schedule to the Tribunal Reforms Act, 2021 (33 of 2021);

(b)  “Chairperson’’ shall have the same meaning as assigned to it in clause (a) of the section 2 of the Act;

(c) “Committee” means the Search-cum-Selection Committee referred to in sub-section (3) of section 3 of the Act;
(d) "Member" shall have the same meaning as assigned to it in clause (b) of the section 2 of the Act;

(e) “Tribunal” shall have the same meaning as assigned to it in clause (e) of section 2 of the Act;

(f) words and expressions used herein and not defined but defined in the Act shall have the same meanings
respectively assigned to them in the respective Acts.

CHAPTER II
APPOINTMENT OF CHAIRPERSON AND MEMBER

3. Qualifications.— (1) In case of Industrial Tribunal under the Industrial Disputes Act, 1947 (14 of 1947), a person
shall not be qualified for appointment as Presiding Officer, unless he,-

(a) is, or has been, a Judge of a High Court; or
(b) has, for a combined period of ten years, been a District Judge and Additional District Judge.
) In case of Income-tax Appellate Tribunal under the Income-tax Act, 1961 (43 of 1961), a person shall not be
qualified for appointment as ,-
(a) President unless he is a sitting or retired Judge of a High Court and who has completed not less than
seven years of service as a Judge ina High Court or a Vice-President of the Income-tax Appellate Tribunal;
(b) Vice-President, unless he has been a Member; and
(c) Judicial Member, unless,—
(i) he has, for a combined period of ten years, been a District Judge and Additional District
Judge; or
(i) he has been a member of the Indian Legal Service with ten years of experience in litigation
and has held a post of Additional Secretary or any equivalent or higher post for two years; or
(iii) he has been an advocate for ten years with substantial experience in litigation under
Income-tax laws in Income-tax Appellate Tribunal, High Court or Supreme Court;
(d) Accountant Member, unless, —
(i) he has for twenty-five years been in the practice of accountancy,—
(A) as a chartered accountant under the Chartered Accountants Act, 1949 (38 of
1949); or
(B) as a registered accountant under any law formerly in force; or partly as such

registered accountant and partly as a chartered accountant; or
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(ii) he has been a member of the Indian Revenue Scrvice (Income-tax Service Group ‘A’) and
has held the post of Principal Commissioner of Income-tax or any equivalent or higher post and has
performed judicial, quasi-judicial or adjudicating function for three years.

3) In case of Customs, Excise and Service Tax Appellate Tribunal under the Customs Act, 1962 (520f 1962), a
person shall not be qualified for appointment as,-
(a) President unless, —
(1) he is, or has been, a Judge of a High Court and who has completed not less than seven

years of service as a Judge in a High Court; or
(i) he is the member of the Appellate Tribunal;

(b) Judicial Member, unless, —
(@, he has, for a combined period of ten years, been a District Judge and Additional District
Judge; or
(ii) he has been a member of the Indian Legal Service with ten years of experience in litigation
and has held a post of Additional Secretary or any equivalent or higher post for two years; or

(1ii) he has been an advocate for ten years with substantial experience in litigation under
indirect tax laws in Customs, Excise and Service Tax Appellate Tribunal, High Court or Supreme
Court;

(c) Technical Member, unless he has been a member of the Indian Revenue Service (Customs and
Central Excise Service Group 'A") and has held the post of Principal Commissioner of Customs or
Central Excise or any equivalent or higher post and has performed judicial, quasi-judicial or
adjudicating function for three years.

“) In case of Appellate Tribunal under the .Smugglers and Foreign Exchange Manipulators (Forfeiture of
Property) Act, 1976 (13 of 1976), a person shall not be qualified for appointment as, -
(a) Chairman, unless he is, or has been, a Judge of a Supreme Court or Chief Justice of a High Court;
(b) Member, unless he has held the post of Additional Secretary to the Government of India or any

equivalent or higher post and has performed judicial, quasi-judicial or adjudicating function for
three years.

5) In case of Tribunals under the Administrative Tribunal Act, 1985 (13 of 1985), a person shall not be qualified
for appointment as.-
(a) Chairman, unless he, —
(i) is, or has been, a Judge of a High Court; or
(ii) has, for a period of not less than three years, held office as Administrative Member or

Judicial Member in the Central Administrative Tribunal.
(b) Judicial Member, unless he,—
©) is, or has been, a Judge of a High Court; or

(ii) has held the post of Additional Secretary to the Government of India or any equivalent or
higher post in the Department of Legal Affairs or the Legislative Department including Member—
Secretary, Law Commission of India; or

(iii) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or
(iv) has, for ten years, been an advocate with substantial experience in litigation in service

matters in Central Administrative Tribunal, Armed Forces Tribunal, High Court or Supreme Court.

(c) Administrative Member, unless he has held the post of Additional Secretary to the Government of
India or any other post under the Central Government or a State Government and carrying the scale of pay
which is not less than that of an Additional Secretary to the Government of India:

Provided that the officers belonging to the All-India services who were or are on Central deputation
to a lower post shall be deemed to have held the post of Additional Secretary from the date such officers were
granted proforma promotion or actual promotion whichever is earlier to the level of Additional Secretary and
the period spent on Central deputation after such date shall count for qualifying service for the purpose of this
clause.
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(6) In case of Railway Claims Tribunal under the Railway Claims Tribunal Act, 1987 (54 of 1987), a person
shall not be qualified for appointment as,-

(a)

(b)

(c)

(d)

(e)

Chairman, unless he, —
(i) is, or has been, a Judge of a High Court; or

(ii) has, for a period of not less than three years, held office as Vice-Chairman, Judicial
Member or Technical Member, as the case may be.

Vice-Chairman (Judicial), unless he, —
(i) is, or has been, a Judge of a High Court; or

(ii) has been a member of the Indian Legal Service with ten years of experience in litigation
and has held a post of Additional Secretary or any equivalent or any higher post; or

(iii) has, for two years, held a civil judicial post carrying a scale of pay which is not less than
that of an Additional Secretary to the Government of India; or

(iv) has, for a period of not less than three years, held office as a Judicial Member.
A person shall not be qualified for appointment as the Vice-Chairman (Technical), unless he, —
(i) has, for a period of not less than three years, held office as a Technical Member; or

(11) has, for two years, held a post under a railway administration carrying a scale of pay which
is not less than that of an Additional Secretary to the Government of India and has adequate
knowledge of rules and procedure of, and experience in, claims and commercial matters relating to
railways.

A person shall not be qualified for appointment as a Judicial Member, unless he, —

(i) is, or has been, a Judge of a High Court; or

(ii) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(iii) has been an advocate for ten years with substantial experience in litigation in claim

settlements pertaining to damage to life and property in Railway Claims Tribunal, High Court or
Supreme Court.

A person shall not be qualified for appointment as a Technical Member unless he is a person of
ability, integrity and standing having special knowledge of rules and procedure of, and experience
in, claims and commercial matters relating to railways of not less than twenty-five years.

(7) In case of Securities Appellate Tribunal under the Securities Exchange Board of India Act, 1992 (15 of
1992), a person shall not be qualified for appointment as,-

(a)

(b)

(c)

Presiding Officer unless he is, or has been, a Judge of the Supreme Court or a Chief Justice of a
High Court;

Judicial Member unless, —
i) is, or has been, a Judge of a High Court; or

(i1) has been an advocate for ten years with substantial experience in litigation in matters
relating to financial sector before Securities Exchange Board of India, Securities Appellate Tribunal,
High Court or Supreme Court.

Technical Member unless, —

(i) has held the post of Additional Secretary in the Ministry or Department of the Central
Govemment or any equivalent or higher post in the Central Government or a State Government; or

(i1) is a person of proven ability, integrity and standing having special knowledge and
professional experience, of not less than twenty-five years, in financial sectors including securities
market or pension funds or commodity derivatives or insurance:

Provided that a Member or Part time Member of the Board or the Insurance Regulatory and

Development Authority or the Pension Fund Regulatory and Development Authority, or any person at senior
management level equivalent to Executive Director in the Board or in such Authorities, shall not be
appointed as Presiding Officer or Member of the Securities Appellate Tribunal, during his service or tenure
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as such with the Board or with such Authorities, as the case may be, or within two years from the date on
which he ceases to hold office as such in the Board or in such Authorities:

Provided further that the Presiding Officer or Member shall be a person who does not have any
financial or other interest as are likely to prejudicially affect their functions as such Presiding Officer or
Member.

3) In case of Debts Recovery Tribunal under the Recovery of Debts Due to Banks and Financial Institutions
Act, 1993 (51 of 1993), a person shall not be qualified for appointment as Presiding Officer of the Debts Recovery
Tribunal, unless he, is, or has been, a District Judge.

©) In case of Debts Recovery Appellate Tribunal under the Recovery of Debts Due to Banks and Financial
Institutions Act, 1993 (51 of 1993), a person shall not be qualified for appointment as Chairperson, unless he, —

(a) is, or has been, a Judge of a High Court; or

(b) has been a member of the Indian Legal Service with ten years of experience in litigation and has

held a post of Additional Secretary or any equivalent or any higher post; or
(c) has held office as the Presiding Officer of a Debts Recovery Tribunal for three years.

(10) In case of Telecom Disputes Settlement and Appellate Tribunal under the Telecom Regulatory Authority of
India Act, 1997 (24 of 1997), a person shall not be qualified for appointment as,-

(a) Chairperson, unless he, —
(i) is, or has been, a Judge of Supreme Court; or
(ii) is, or has been, Chief Justice of a High Court.
(b) Member unless he is a person of ability, integrity and standing having special knowledge of, and

professional experience of, not less than twenty-five years in economics, business, commerce, law,
finance, accountancy, management, industry, public affairs, administration, telecommunications or
any other matter which is useful to the Telecom Disputes Settlement and Appellate Tribunal.

(11) In case of National Company Law Appellate Tribunal under the Companies Act, 2013 (18 of 2013), a person
shall not be qualified for appointment as,-

(a) Chairperson unless he is, or has been, a Judge of the Supreme Court or the Chief Justice of a
High Court;
(b) Judicial Member unless he, —
(i) is, or has been, a Judge of a High Court; or
(i) is a Judicial Member of the National Company Law Tribunal for five years; or
(iii) has been an advocate for ten years with substantial experience in litigation in matters

relating to company affairs before National Company Law Tribunal, National Company Law
Appellate Tribunal, High Court or Supreme Court.

(c) Technical Member unless he is a person of proven ability, integrity and standing having special
lmowledge and professional experience, of not less than twenty-five years, in law, industrial finance,
industrial management or administration, industrial reconstruction, investment, accountancy or any
other matter which is useful to the National Company Law Appellate Tribunal.

(12) In case of National Consumer Disputes Redressal Commission under the Consumer Protection Act, 2019 (35
0f 2019), a person shall not be qualified for appointment as,-

(a) President, unless he, —
(i) is, or has been, a Judge of the Supreme Court; or
(ii) is, or has been, Chief Justice of a High Court.

(b) Member unless he,—

(i) is, or has been, a Judge of a High Court; or

(ii) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(i) is a person of ability, integrity and standing, and having special knowledge of, and

professional experience of not less than twenty-five years in economics, business, commerce, law,

»
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finance, accountancy, management, industry, public affairs, administration or any other matter
which is useful to the National Consumer Disputes Redressal Commission.

(13) In case of Appellate Tribunal for Electricity under the Electricity Act, 2003 (36 of 2003), a person shall not
be qualified for appointment as,- -

(a)

(b)

(c)

Chairperson, unless he, —
(i) is, or has been, a Judge of Supreme Court; or
(i1) is, or has been, Chief Justice of a High Court.

Judicial Member, unless he,—

(i) is, or has been, a Judge of a High Court; or

(i) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or

(iii) has been an advocate for ten years with substantial experience in litigation in matters

relating to power sector before Central Electricity Regulatory Commission, State Electricity
Regulatory Commission, Appellate Tribunal for Electricity, High Court or Supreme Court.

Technical Member unless he is a person of ability, integrity and standing having special knowledge
of, and professional experience of, not less than twenty-five years in matters dealing with electricity
generation, transmission, distribution, regulation, economics, business, commerce, law, finance,
accountancy, management, industry, public affairs, administration or in any other matter which is
useful to the Appellate Tribunal.

(14) In case of Armed Forces Tribunal under the Armed Forces Act, 2007 (55 of 2007), a person shall not be
qualified for appointment as,-

()

(b)

()

Chairperson, unless he, -

i) is, or has been, a Judge of Supreme Court; or

(i1) is, or has been, a Chief Justice of a High Court.

Judicial Member unless he is-

(i) is, or has been, a Judge of a High Court; or

(ii) has, for ten years, been an advocate with substantial experience in litigation in service

matters in Central Administrative Tribunal, Armed Forces Tribunal, High Court or Supreme Court.

Administrative Member, unless he, -

(@) has held or has been holding the rank of Major General or above for a total period of three
years in the Army or equivalent rank in the Navy or the Air Force; or

(ii) has served for not less than one year as Judge Advocate General in the Army or the Navy
or the Air Force, and is not below the rank of Major General, Commodore and Air Commodore
respectively; or

(iii) is a person of ability, integrity and standing having special knowledge of, and professional
experience of not less than thirty years in, economics, business, commerce, law, finance,
accountancy, management, industry, public affairs, administration or in any other matter useful to
the Armed Forces Tribunal.

(15) In case of National Green Tribunal under the National Green Tribunal Act, 2010 (19 of 2010), a person shall
not be qualified for appointment as,-

(a)

(b)

Chairperson, unless he, —

1) is, or has been, a Judge of Supreme Court; or
(ii) is, or has been, Chief Justice of a High Court.
Judicial Member, unless he, —

(i) is, or has been, a Judge of a High Court; or

(i) has, for a combined period of ten years, been a District Judge and Additional District
Judge; or
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(1ii) has, for ten years, been an advocatc with substantial experience in litigation in matters
relating to environment and forest in National Green Tribunal, High Court or Supreme Court.

(c) Expert Member, unless he, -

(i) has a degrec or Post-graduation degrce or Doctorate Degree in Science and has an
experience of twenty-five years in the relevant field including five years’ practical experience in the
field of environment and forests (including pollution control, hazardous substance management,
environment impact assessment, climate change management, biological diversity management and
forest conservation) in a reputed National level institution; or

(i) has administrative experience of twenty years including cxperience of five years in dealing
with environmental matters in the Central Government or a State Government or in a reputed
National or State level institution.

4. Sclection for posts of Members and Chairpersons.— (1)The Committee may cause a vacancy circular to be
issued through the Member-Secretary, giving details of the posts of Members proposed to be filled up, including the
following—

(a) number of existing and anticipated vacancies;
(b) qualifications;

(c) salary and allowances;

(d) format for application; and

(e) last date for filing of applications,

in Form-I after making such modifications as may be deemed fit.

2) The Committee shall scrutinise, or cause to be scrutinised, every application received in response to the
circular, against the qualifications and may shortlist such number of cligible candidates for personal interaction as it
may deem fit.

3) For the post of Chairperson, the Committee may, either cause a vacancy circular to be issued and call for
applications or search for suitable persons eligible for appointment and make an assessment for selection te the post of
Chairperson.

(4) The Committce shall make its recommendations based on the overall assessment of eligible candidates
including assessment through the personal interaction afier taking into account the suitability, record of past
performance, integrity as well as adjudicatory experience keeping in view the requirements of the Tribunal and shall
recommend a panel of two names for every post for which selection is being done in accordance with the provisions of
sub - section (7) of section 3 of the Act.

S. Selection for re - appointment.— (1) An application for re-appointment shall be considered in the same manner as
that for the original appointment, preferably, alongwith all the persons shortlisted in response to the vacancy circular
or otherwise.

2) While making its assessment for suitability to a post, the Committee shall give additional weightage to the
persons seeking re-appointment for their experience in the Tribunal and while doing so, shall take into account, the
performance of the person while working as a Member or a Chairman in the Tribunal.

6. Medical fitness of Chairperson and Member.—No person shall be appointed as the Chairperson or Member of
the Tribunal unless he is declared medically fit by an authority specified by the Central Govemment in this behalf.

7. Casual vacancy.— In case of a casual vacancy in the office of,—

(a) the Chairperson, Central Government may appoint one of the Vice-Chairpersons or Vice-Chairman,
Vice-Presidents or in their absence, one of the Members of the Tribunal, to officiate as Chairperson;

(b) the Chairperson of the Debts Recovery Appellate Tribunal, the Central Government may appoint the
Chairperson of another Debts Recovery Appellate Tribunal to officiate as Chairperson;

(@) the Presiding Officer of the Debts Recovery Tribunal, the Chairperson of the Debts Recovery
Appellate Tribunal may appoint the Presiding Officer of another Debts Recovery Tribunal to officiate as
Presiding Officer;

(d) the Chairperson of the State Administrative Tribunals, the respective State Government may appoint
one of the Members to officiate as Chairperson.
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CHAPTER III
RESIGNATION OR REMOVAL OF CHAIRPERSON OR MEMBER

8. Resignation.— Chairperson or Member may, by writing under his hand addressed to the Central Government,
resign his office at any time:

Provided that the Chairperson or Member shall, unless he is permitted by the Central Government to
relinquish office sooner, continue to hold office until the expiry of three months from the date of receipt of such notice
or until a person duly appointed as a successor enters upon his office or until the expiry of his term of office,
whichever is earlier.

9. Procedure for inquiry into complaints.— (1) Where a written complaint alleging any definite charge of
misbehavior or incapacity to perform the functions of the office in respect of a Chairperson or Member is received by
the Central Government, it shall make a preliminary scrutiny of such complaint.

2) Where, on preliminary scrutiny, the Central Government is of the opinion that there are reasonable grounds
for making an inquiry into the truth of any misbehavior or incapacity of a Chairperson or Member, it shall make a
reference to the Committee.

3) The Committee shall conduct an inquiry or cause an inquiry to be conducted by a person who is, or has been,
a-
(a) Judge of Supreme Court or Chief Justice of a High Court, where the inquiry is against a
Chairperson; or
(b) Judge of a High Court, where the inquiry is against a Member.
4) The inquiry shall be completed within such time or such further time as may be specified by the Central

Government preferable within six months.

(5) After the conclusion of the inquiry, the Committee shall submit its report to the Central Government stating
therein its findings and the reasons thereof on each of the charges separately with such observations on the whole case
as it may think fit.

(6) The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure, 1908 (5 of
1908) but shall be guided by the principles of natural justice and shall have power to regulate its own procedure,
including the fixing of date, place and time of its inquiry.

CHAPTER IV
SALARY AND ALLOWANCES

10. Salary.— (1) The Chairperson, except for the Presiding Officer of Debts Recovery Tribunal and Presiding Officer
of the Industrial Tribunal shall, be paid a salary of Rs. two lakh fifty thousand (fixed) per month.

) The Member shall be paid a salary of Rs. two lakh twenty- five thousand per month.

3) A Presiding Officer of the Debts Recovery Tribunal or a Presiding Officer of the Industrial Tribunal
constituted by the Central Government shall be paid a salary in the pay level of Rs.1,44,200 — 2,18,200.

“4) In case of a person appointed as the Chairperson, or Member, is in receipt of any pension, the pay of such
person shall be reduced by the gross amount of pension drawn by him.

11. Allowances.— (1) The Chairpersons and Members shall be entitled to draw allowances and benefits as are
admissible to a Government of India officer holding Group 'A' post carrying the same pay.

) Notwithstanding anything contained in sub-rule (1), with effect from the 1% January, 2021, the Chairperson
or Members shall have option to avail of accommodation to be provided by the Central Government as per the rules
for the time being in force or shall be eligible for reimbursement of house rent subject to a limit of -

(a) one lakh fifty thousand rupees per month in case of Chairperson, except for the Presiding Officer of
Debts Recovery Tribunal and Presiding Officer of the Industrial Tribunal; and

(b) one lakh twenty-five thousand rupees per month in case of Members of Tribunals and Presiding
Officers of Debts Recovery Tribunal and the Industrial Tribunal.
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12. Transport allowance.— The Chairperson, or Member shall be entitled to the facility of staff car for journeys for
official and private purposes in accordance with the facilities as are admissible to a Government of India officer
holding Group 'A' post carrying the same pay as per the provisions of Staff Car Rules.

CHAPTER V
PENSION, PROVIDENT FUND, GRATUITY AND LEAVE

13. Pension, Provident Fund and Gratuity.— (1) In case of a serving Judge of the Supreme Court or a High Court
or a Member of an organised Service appointed as the Chairperson or Member, the service in the Tribunal shall count
for pension to be drawn in accordance with the rules of the service to which he belongs and he shall be governed by
the provisions of the General Provident Fund (Central Services) Rules, 1960 or the Contribution Pension System, as
the case may be ,and the rules for pension applicable to him.

(2) In all other cases, the Member shall be governed by the provisions of the Contributory Provident Fund (India)
Rules, 1962 or the Contribution Pension System, as thc case may be.

3) Additional pension and gratuity shall not be admissible for service rendered in the Tribunal.

14. Leave. (1) The Chairperson or a Member shall be entitled to thirty days of earned leave for every year of service.

) Casual Leave not exceeding eight days may be granted to the Chairperson or a Member in a calendar year.
(3) The payment of leave salary during leave shall be governed by rule 40 of the Central Civil Services (Leave)
Rules, 1972.

4) The Chairperson or Member shall be entitled to encashment of leave in respect of the earned Leave standing

to his credit, subject to the condition that maximum leave encashment, including the amount received at the time of
retirement from previous service shall not in any case exceed the prescribed limit under the Central Civil Service
(Leave) Rules,1972.

(%) Leave sanctioning authority for the-
(a) Member, shall be Chairperson;

(b) Chairperson of the State Administrative Tribunal or Members of State Administrative Tribunal in
case of absence of Chairpersons, shall be the respective State Government; and

(c) Chairperson or Member in case of absence of Chairperson, in cases other than covered in clause (b),
shall be the Central Government.

(6) The Central Government shall be the sanctioning authority for foreign travel to the Chairperson, or a
Member.

CHAPTER VI
MISCELLANEOUS

15. Declaration of Financial and other Interests.— The Chairperson, or Member shall, before entering upon his
office, declare his assets, and his liabilities and financial and other interests.

16.0ther conditions of service.— (1)The terms and conditions of service of a Chairperson, or Member with respect
to which no express provision has been made in these rules, shall be such as are admissible to a Government of India
officer holding Group 'A’ post carrying the same pay.

2) The Chairperson, or Member shall not practice before the Tribunal, after retirement from the service of that
Tribunals.
3) The Chairperson, or Member shall not undertake any arbitration assignment while functioning in these

capacities in the Tribunals.

4) The Chairperson, or Member of the Tribunal, shall not, for a period of two years from the date on which they
cease to hold office, accept any employment in, or connected with the management or administration of, any person
who has been a party to a proceeding before the Tribunal:

Provided that nothing contained in this rule shall apply to any employment under the Central Government or
a State Government or a local authority or in any statutory authority or any corporation established by or under any
Central, State or Provincial Act or a Government company as defined in clause (45) of section 2 of the Companies
Act, 2013 (18 0f2013).

17. Oath of office and secrecy.— Every person appointed to be the Chairperson, or Member shall, before entering
upon his office, make and subscribe an oath of office and secrecy in Forms II and III annexed to these rules.
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FORM 1
(See rule 4)
[Format for vacancy circular including the format for application]
F. No.
Government of India
Ministry of
Department of
XXKKK
RoomNo.___ .
New Delhi-110001
Dated, the
Vacancy Circular
Subject: - Selection for the posts of Chairperson/Member in Tribunal-reg.
KREEK
1. Tribunal: - The (Name of the Tribunal) Tribunal is an Appellate
authority established under Act, to hear various appeals under the Act, .
headquarter is situated at and its regional Benches are situated at A
Member, upon selection, may be posted at any of these places.
2. Vacancy: - Applications are being invited for the following existingand ___anticipated vacancies:
Post Place Date of Vacancy

3. Qualification:- The qualifications. eligibility, salary and other terms and conditions of the appointment of a
candidate will be governed by the provisions of the Tribunal (Conditions of Service) Rules, 2021,

4. Procedure for selection: - The Search-Cum-Section Committee constituted under the Tribunal Reforms Act
2021 for recommending names for appointment to the said post shall scrutinise the applications with respect
to suitability of application for the posts by giving due weightage to qualification and experience of
candidates and shortlist candidates for conducting personal interaction. The final selection will be done on
the basis of overall evaluation of candidates done by the Committee based on the qualification, experience
and personal interaction.

S. Application Procedure:- Applications of eligible and willing officers are requested through proper
channel(wherever applicable) and are accompanied with (i) bio-data in the proforma at Annexure-1 (ii)
Certificate to be firnished by the employer/ head of office/ forwarding authority as in Annexure-II (iii) clear
photocopies of the up-to-date CR/APAR dossier of the officer containing CR/APARs of at least last five
years duly attested by a Group A officer (iv) cadre clearance (v) integrity certificate/clearance from vigilance
and disciplinary angle as in Annexure-III (vi) statement giving details of major or minor penalties, if any,
imposed on the officer during the last ten years, to the following address, so as to reach this office latest by

[Name and Address])
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Applicants can Log on to hitpsi//....... e itrenris to access the home page of the Online Application to apply
(whcerever applicable).

6. No TA/DA will be admissible to the candidates to be called for interview/interaction. The candidates are
required to make own arrangements.

7. Advertisement and Prescribed application form can be downloaded from Ministry’s/Tribunals website
(name of the website)

8. Any application received after due date without necessary Annexure as mentioned above will not be
entertained.

Wide publicity may be given in all organizations and their field formations to facilitate early and optimum number of
application.

(Name of the Signing Officer)

Under Secretary to the Govt. of India/Director

Annexure-1

PROFORMA

Space for
photograph
duly signed by
candidate

1. Name

2. Date of Birth

3. Category(SC/ST/OBC/UR)

4. Designation/Profession

5. Contact Details
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Residential Official
Present Permanent
Address:
Mobile/Phone No.
Email:
6. Cadre/Service [Wherever applicable]
7. Educational qualification (in reverse chronological order):
SI. No. Name of Degree Year of Division/ Academic Subject/
University/ passing % of marks Distinction Specialization
Equivalent obtained
Institution
8. Work Experience:

8A. For the experience as employee, Employment record in chronological order starting with present
Employment, list in reverse:

S1. No. Name & address of Designation, Pay or | Period of Nature of work/
employer Scale of pay (Pay in . experience
(Govt/PSUMinistryr | T2 Matri* s

’ STy From To

Department/any other

*Also indicate SI No. in above, which is equivalent to Additional Secretary/District Judge/Additional District
Judge/Major General (as applicable under the qualification) or above

8B. For the experience as Professional record in chronological order starting with present Engagement, list in
reverse:
SI. No. Details of Period of Nature of work done*
Profession .
Service
From To

*Such as Administration /Service matters /Judicial or Qusai-Judicial /Criminal /Civil /Taxation /Company Affairs
/Environmental matters /Finance /Accountancy /Economics /Business /Commerce /Management /Public Affairs or
any other as may be applicable. Engagement with Government, if any, may be indicated.
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1k,

Date from which drawing the pay scale

in the grade of Additional Secretary/
District Judge/Additional District Judge/
Major General to the Government of India

or any equivalent rank (wherever applicable).

. Write up on adjudicating experience

of the applicant (200 words)

[Wherever applicable]

Experience alongwith brief write up in handling ; Details of Such cases

Cases before relevant Courts/Tribunals/ (Reported Cases/UnreportedCases)
[if applicable]

Proof of Experience, including
Enrolment/Registration No. As an Advocate/CA etc.
[For candidates other than Govt. or Judicial

officers]

. Annual Income along with copy of

latest ITR [For Candidates other than
Govt. or Judicial Officers]

. Write up on 05, major achievement

(200 words each)

. Awards/honours/Publications, if any

. Affiliation with the professional bodies/

Institutions/societies/or any other body

Including political party.

Additional information, if any, which
You would like to mention in support

of the application for the post.

DECLARATION

I certify that the foregoing information is correct and complete to the best of knowledge and belief and
nothing has been concealed/distorted. If at any time I found to have concealed/distorted any material
information; my appointment shall be liable to summary termination without notice.

I shall not withdraw my candidature after the meeting of the Selection Committee.
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3. Ishall not decline the appointment, if selected for appointment by the ACC.
4. [ shall join within 30 days from the date of issue of order of appointment.

5. 1 am aware that in case | violate any of the conditions mentioned at SI.No.2 to 4, the Government of India is
likely to debar me for a period of three years for consideration for appointment outside the cadre and in any
Autonomous Body/Statutory Body/Regulatory Body.

Place :

Date:

Signature of the candidate

Annexure-II
CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF
OFFICE/FORWARDEING AUTHOTITY

1. Certified that the particular furnished by Shri/Smt/Kum are correct
and he/she possesses educational qualifications and experience mentioned in Annexure-I.

2. ltis also certified that there is no vigilance/ disciplinary case either pending or being contemplated against
him/her and vigilance clearance issued by CVO in the enclosed Annexure (I11).

3. His/her integrity is certified.

4. No major or minor penalty was imposed on Shri/Smt/Kum during the
last 10 years period.

5. The up-to-date attested Photostat copies of ACR/APAR of last years (each Photostat copy of ACR/APAR
should be attested) in respect of Shri/Smt/Kum in enclosed
herewith.

Seal & Signature of the cadre controlling Authority

Annexure-II1
PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARANCE IS BEING SOUGHT
(To be furnished and signed by the CVO or HOD)

1. Name of the Officer (in full)

2. Fathers name

3. Date of Birth

4. Date of Retirement

5.__ Date of entry into service
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6. Service to which the officer belongs
including batch /ycar/ cadre etc. ,

wherever applicable

7. Positions held (During ten preceding years):

S.No | Organisation Designation & Administrative/ From To

(amE i) | ¥ 200 ek PoSHg] i cre) nftetrl

Department concerned
(in case of officers of
PSUs etc.)

8. _Whether the officer has been placed on

the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegation of misconduct
Involving vigilance angle was examined
against the officer during the last 10

Years and if so with what result (*)

10. Whether any punishment was awards to
the officer during the last 10 years and if
so, the date of imposition and details of

penalty (*)

11. Isany disciplinary/ criminal proceedings
or charge sheet pending against the
officer as on date (if so, details to be
furnished, including reference number, if

any of the Commission)

12. Is any action contemplated against the
Officer as on date (if so, details to be
furnished (*)

(*) If vigilance clearance had been obtained from the Commission in the past, the information may be provided
for the period thereafter,

Date:
(NAME AND SIGNATURE)
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FORMII
(See rule 17)
Form of Oath of Office for Chairperson/ Member of the (Name of the Tribunal)

1, A. B., having been appointed as Chairperson/ /Member of the (Name of the Tribunal do solemnly affirm/do swear in
the name of God that I will faithfully and conscientiously discharge my duties as the Chairperson/ Member (Name of
the Tribunal) to the best of my ability, knowledge and judgment, without fear or favour, affection or ill-will and that 1
will uphold the Constitution and the laws of

FORM 111
(See rule 17)
Form of Oath of Secrecy for Chairperson/ Member of the (Name of Tribunal)

I, A. B, having been appointed as the Chairperson /Member of the(Name of Tribunal), do solemnly affirm/do swear
in the name of God that I will not directly or indirectly communicate or reveal to any person or persons any matter
which shall be brought under my consideration or shall become known to me as Chairperson/ Member/ of the said
(Name of Tribunal)except as may be required for the due discharge of my duties as the Chairperson/Member.

[F. No. A.50050/9/2016-Ad.1C (CESTAT) (Pt-1)]
RITVIK PANDEY, Jt. Secy.

Explanatory Memorandum

Rule 11 gives retrospective operation from the 1% January, 2021, in order to give effect to the judgment of the
Hon‘ble Supreme Court of India in W.P(C) No. 804 of 2020.1t is certified that no person is adversely affected by
giving such retrospective operation.
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